FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
IWORLD BUSINESS SOLUTIONS PRIVATE LIMITED
RELEVANT PARTICULARS

. | Name of corporate debtor IWORLD BUSINESS SOLUTIONS PRIVATE LIMITED

2. | Date of incorporation of corporate debtor |02/11/2005

3. | Authority under which corporate debtor is| ROC-Delhi
incorporated / registered

o~

- |Corporate Identity No. / Limited Liability [ U72900DL2005PTC142257
Identification No. of corporate debtor

w

. [Address of the registered office and 30/1 East Patel Nagar, New Delhi, Delhi, India,
principal office (if any) of corporate debtor |110008

5

Insolvency commencement date in  |CIRP order pronounced on 04.06.2024
respect of corporate debtor Order received/communicated on 12.06.2024

~

Estimated date of closure of insolvency |09.12.2024 (180 days from the date of
resolution process pronouncementof order)

Name and registration number of the(Name-IP.MeghaAgrawal

insolvency professional acting as interim|(Partnerin Synergy Insolvency Professionals LLP)
resolution professional Registration Number -
IBBI/IPA-001/IP-P01456/2018-19/12272

o

9.|Address and e-mail of the interim|Address-001, ShivranjiniApartmentsin Circle of
resolution professional, asregistered with |Congress Nagar Garden, Congress Nagar,
the Board Nagpur-440012 (M.S.)

Email: ip.meghaagrawal@gmail.com
40/ Address and e-mail to be used for Ground Floor, 175, Vaishali Sector -6, Ghaziabad
‘| correspondence with the interim (U.P)-201012.

resolution professional E-Mail: cirp.iworld@gmail.com

11| Last date for submission of claims 26/06/2024

12| Classes of creditors, if any, under clause(b)| NA
of sub-section (6A) of section 21, ascertained
by the Interim Resolution Professional

13{Names of Insolvency Professionals identified to| NA
act as Authorised Representative of creditors in
aclass (Three names for each class)

(a) Relevant Forms and (b)Details of Weblink: https:/ibbi.gov.in/en/home/downloads
authorized representatives are available:| Physical Address: NA

Notice is hereby given that the National Company Law Tribunal New Delhi bench has ordered the
commencement of a corporate insolvency resolution process of the INORLD BUSINESS
SOLUTIONS PRIVATE LIMITED (order dated 04.06.2024, order received/communicated on
12.06.2024)

The creditors of IWORLD BUSINESS SOLUTIONS PRIVATE LIMITED, are hereby called upon
to submit their claims with proof on or before to the interim resolution professional at the address
mentioned against entryno.10

The financial creditors shall submit their claims with proof by electronic means only. All other
credltors may submit the claims with proofin person, by post or by electronic means.

of false or misleading proofs of claim shall attract penalties. SDI-

S N’.’AZ‘,\\\ IP Megha Agrawal

s/ M A Interim Resolution Professional
Wfpeeanag ™ z) For IWorld Business Solutions Private Limited

Ml

IBBI/IPA-001/IP-P01456/2018-19/12272
AFA valid up to - 02.10.2024

Email: cirp.iworld@gmail.com

Address registered with IBBI: - 001, Shivranjini Apartments in Circle of

Date: 14.06.2024 Congress Nagar Garden, Congress Nagar, Nagpur 440012.
Place: Delhi Email: ip.meghaagrawal@gmail.com
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Notice To Borrower

Borrower/s: Mr. Pareshwer Prasad Maiduli, Mrs.Sangeeta Devi (Prospect No. IL10021235)
Pursuant to taking possession of the secured asset "Built Up Property on 2Nd Floor, Back Side
(LHS), Carpet Area Ad Measuring 405 Sq.ft., and Super Built Up Area Ad Measuring 450 Sq.ft.,on
Plot No.17, T-Extn (Jain Colony) Part-1, Uttam Nagar, West Delhi, New Delhi, India, 110059."

2)[Borrower/s: Mr. Raunak Chhabra, Mrs. Simran Sabharwal, Chhabra and Sons (Prospect No.
IL10133441)

Pursuant to taking possession of the secured asset "Built Up Second Floor (Front Side), Private
Unit No.109, Land Area Admeasuring 810 Sq.ft. and Carpet Area Admeasuring 750 Sq.ft., Saleable
Area Admeasuring 819 Sq.ft., without Roof/Terrace Rights ,Built on Property Bearing No.103 & 104,
Out of Khasra No.453, Situated in the Area of Village Nawada Marja Hastsal, Colony known as
Mohan Garden Extn, Wea-Block, Uttam Nagar, New Delhi.".

By the Authorised Officer of IIFL Home Finance Limited (IIFL-HFL) under the SARFAESI Act. for the
recovery of amount due from borrower/s, authorized officer.

Notice is hereby given to above said borrowers to collect the household articles, which were lying in
the secured asset at the time of taking physical possession within 7 days, otherwise IIFL-HFL shall
not be responsible for any loss of property under the circumstances.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

MAHAVIR INDUSTRIES LIMITED (FORMERLY KNOWN AS
CROITRE INDUSTRIES LIMITED) OPERATING IN MANUFACTURING
OF WIRES & WIRES PRODUCTS AT D/44-253 GROUND FLOOR,

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Corporate Office: “ CHOLA CREST ” C 54 & 55, Super B - 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai — 600032
s Branch Office: H1 & H2, 3rd Floor, Padam Plaza, Plot No.5, Sector 16B, Awas Vikas SikandraYojna, Agra, U.P — 282002.
Contact No: Mr. Jogendra Kumar Singh, Mob: 9557624991

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

E-auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
proviso to Rule 9(1) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower / Co-Borrower/ Mortgagor (s) that the below described immovable properties mortgaged to the
Secured Creditor, the Physical possession of which has been taken by the Authorised Officer of Cholamandalam investment and Finance Company Limited the same
shallbe referred herein after as Cholamandalam investment and Finance Company Limited . The Secured Assets will be sold on “As is where is”, “As is what is”,
and “Whatever there is” basis through E-Auction.

It is hereby informed to General public that we are going to conduct public E-Auction through website https://chola-lap.procure247.com/ z

AAMANTRAN CHS, CTS NO-1, SECTOR 2, KANDIVALI WEST, MUMBAI,
KANDIVALI WEST MUMBAI 400067, MAHARASHTRA

iLnder Ragulation 264 (1) of the Insclvency and Bankruptey Board of India
{Insclvency Resclution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS
Name of the Corporate Debtor  Mahavir Industries Limited

FAN: AAQCSEITAG | CIN: LI1A0IME B8R LCE ST

along with PANICIN/LLP No.  pan: SHAT4G) BOPLCES
Did-253 Ground Floar, Aameniran CHS, CTS No-1

| Address of the registerad office

Account No. and Name of Date & Amount| Descriptions of the property Reserve Price E-Auction Date and Time Seclor £, 'Eﬂ"'fi"'a" West, Mumbai, Kardivali West Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said
borrower/co- borrower, as per Demand : : : Earnest Mone EMD Submission | | Muriai 400067, Maharaghira articles same shall be sold in accordance with Law.
_ Noticetifs™13(2)| Residential House Nagar Nigam No. Deposit y st Date In tion Dat 4 | URL of website 'NA | [For further details, Contact IIFL HFL Toll Free No.18002672499 From 09:30 hrs to 18:00 hrs
LAN: HE02AHE00000003691 16/12/2021 31A/A-18 bearing at Khasra No. 626 Bid | t s ~al® nNopecton 9t : 4| Details of place where majority | NA between Monday to Friday or write to email:- auction.hi@iifl.com.
XOHEAHE00003010570 situated at Jangjeet Nagar Mauza ! A':ngﬁg‘te" 29-06-2024 at 11:00 am to 1:00 PM (with of Bl Sasets e pala Corporate Office: Plot No. 98, Phase-IV, Udyog Vihar, Gurgaon, Haryana-122015.
. . . . . . imi i i : ; , f Sd/- Authorised Officer
1.ATUL SHARMA. - 8: ;22 5, | RajpurTajganj ward, Tehsil & Distt. Agra unlimited extension of 3 min each) 5 | Installed capacity of main Can be sought by sending an emad to the Place: Delhi IIFL Home Finance Limited (IFL-HFL)
2. M/S SHRI BHAGWATI CHAINS Seof  |(Measuring area 85.28 Sq. Mirs.) which| Rs. 20,27,000/-|  28-06-2024 (Up to 5.30 P.M) | products! services Resolulion Professional al Date: 14-Jun-2024 (Formerly known as India Infoline Housing Finance Ltd.)
3.SHIV RAM. 4. BHAGWATI DEVI | (g 12,2021 |is bounded by : East- House of| p- 2.02,700/- |17.06.2024-18-06-2024 as per appointment _ | I_lp.ma.iyawnn:iuslrms@9"“"-‘5'3'"'" .
o st I e et A e S gy e enaensenoss | [JGRO U GRO CAPITAL LIMITED
CHUNGI AGRA-UP - 282001 ’ ) s e ) = T e e 4th Floor, Tower 3, Eguinox Business Park, LBS Road, Kurla, Mumbai 400070
: .| Number of employeas! waorkmen | Nil DEMAND HOTICE
LAN: XOHEAHE00001662952 All that piece and parcel of proprety 29-06-2024 at 11:00 am to 1:00 PM (with TFurther datate incudin lastavaiabio | € cnand e ks
1. NISHA AGRAWAL 08.06.2021 bearing House No.9, Khasra No.115/3, Rs. 35,32,005/- unlimited extension of 3 min eac£1) : a:gpnfafisenlf:frl:;F=1J5|1;I;ﬁl'||a;:r;;§.ljlla;;|; r%?ﬂnﬁtfsgﬁ%w gﬁﬂﬁ?ﬁ?ﬁafglwﬂ" ¢ mmmmmnﬂﬂrmmmmwwmﬂdmmmg mnwmu
' Rs. Measuring area-105.90 Sq. mtrs Situated : St B ot § P : : ; : : s i
2. NITIN KUMAR AGARWAL at AmitaVihar Extension, Manoharpur,| S+ 3:53,200/- | 28.06-2024 (Up to 5.30 P.M) gf}“}?[fﬂ“ ts o [”f‘j'“ﬁ'_ﬁ- ﬁﬁ’-ﬂ““‘ ip.mahavirindustries@gmail.com The undersigned being the authorisad officer of UGRD Capital Limited under the Actand
3. KUMAR GAURAV AGARWAL | 56,26,839.50 | Mauja -Ghatvasan Mustkl, Tehsil & Distt.| “Rs. 50,000/~ |17.06.2024- 18-06-2024 as per appointment oo b i b
as on Agra. Boundaries: East - Property of ’ LTI O P LI : | x ; Issued De:r_m.:l:l Motica(s) undar Section 132} of the Act, calling upon the_ foflowing
4. PARULAGARWAL Mukhiya Ji West- Rasta,North- House Type of Possession: Physical 5 | Eligibility for resolution applicants | Can be sought by sending an email to Borrower(s) 1o repay the amaunt mentioned in the respective notice(s) within 60 days
All above R/o: 9 AMITA VIHAR | 05.06.2021 No. 10 of Smt. Meena Kumari. South - under section 25(2){h) of the the Resalution Professional at from the date of raceipt of the said notice, The undersigned reasonably beliaves thal the
EXTENSION, AGRA-UP - 282006 House No.8. ’ Code is avaitable al ip.mahavirindustries@gmail.com borroweris) are avaiding the $ervice of the demand notice(s), therefore the service ol the
: ’ n  Fouse N0.0. 1 1 A 10, Last date for recaipt of expression | 29.06.2024 demand notice is being effected by affixation and publication as per the Rules. The
ENCUMBRANCES/LIABILITIES KNOWN TO CIFCL: NOT KNOWN of interest - _ contents of the demand notice(s) are extracted herein below:
1 Al Interested participants / bidders are requested to visit the website https://chola-lap.procure247.com&https://cholamandalam.com/news/auction-notices. For 11.| Date of issue of provisional list of | 09.07.2024 Mame of the Borrower(s) & LAN Demasd Nolice Dale and Ameant
details, help, procedure and online Frai.ning on e-auction, prospective bidders may contact— Mr. Mr. Muhammed Rahees - 8124000030 / 6374845616, M/s. Procure247; - progpective resol dti_ﬂﬂ_ﬂﬂllliﬂﬂ"ll‘i 1. Satyam Indusiries ﬁ.ﬁim}ﬁﬁmar Jain 3. ﬁ:ﬁ'ﬂ'ﬁ " Notice Date: 22-05-2024
Vasu Patel - 9510974587.,.Email id :CholaAuctionLAP@chola.murugappa.com 12| Last date for submission of 14.07.2024 Kumar 4. Sita Ram 5. Vishal Gupta 6. Vikash Gupta | Amount: Rs. 2,22,29.242/-
2.Forfurther details on terms and conditions please visit https://chola-lap.procure247.com&https://cholamandalam.com/news/auction-notices to take part in e-auction. : _Ubjmc'!"ﬂ fo F"'!:'ﬁ!ﬂ!"ﬂl list [ LAN: 1100015EC0010911, 110001 5ECD023TES as on DB-05-2023
THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES,2002 1 Drf;f: I;::ﬁﬁ;;ﬂ?:h?:llrllﬁ: Eﬁlicarﬂs 24.07.2024 Description of Secured Asset(s)
Date :14.06.2024, Place: AGRA Sd/- Authorised Officer, M/s. Cholamandalam Investment and Finance Company Limited m pDE!EpM o !nfﬂrrnagsﬂ ' 99,07 2024 “All that part and parcel of the immovable property being Entire First Floor (Without

Roof Rights), Buil on The Properly Bearing No. 118, In Block-Cp. Pitampura
Residential Scheme, Pitampura, Delhi - 110034. Area Measuring 126 5q. Mirs.”

Thix borronwar(s) ama heraby advisad to comply with the demand noticais) and pay the demand
amount mentioned thergin and hereinabove within 60 days from the date of thés pubBcation
together with applicable interest. lale payment panalty, bounce charges, costand expenses sl

fill the dite of realization of the payment. The bormowesr(s) may nose that LGRO Capital Umited is
a Secured Creditor and the [oan facility avaled by the borrower(s) is a secured debt against the
immovable property(ies) being the secured assat(s) morigaged by the borrower{5) with BGRO
Capital Lim#ed. In the event, the bormower (5} are failed to dischange their liabilities in full within
the stipubated time, LGRO Capital Limsted shall be enlitied (o axercise ail the rights undes Sachon
1314 of the Actto take possession of the Secured Asset(s) including bud not limited o transfer
the same by way of sale or by invoking any oiher remedy available under the Act and the Rules
thereunder n order to redlize the dues in the loan accourt of the borrower(s). UGRO Capital
Limitedis alsoempowered o ATTACH AND/OR SEAL the Secured Assat(s) bafore enforcing the
right 1o sale or transier. Subsequent to the sale of the Secured Ssset{s), UGRD Capétal Limitad
alse has a rght to miliate separate [egal proceadings o recover the bafance dusas, in case the
value of the Secured Assatis) is msufficiant 1o cover the dues pavable by tha borrowen(s) 1o
UGRO Capdal Liméed. This remedy is in addtion and independent of all other remedies available
o LUGRO Capital Lirited under any other law. Tha attention of the borrower(s) is invited 1o
Section 13(8) of the Actin respect of fime available, to redeem the Secured Asset(s) and furthar
io Sechion 13013) of the Act, whereby the borroweris) are restrained/prohibited from dispozing
or dealing with the Secured Asset(s) or transfarming e same by way of sale, kase or otherwisa
[other than in ordinary course of tusingss) any of the Secured Asset(s) without poar written
cansant from UGRO Cap#al Limited and non-compliance of the above is an offence punishabls
undes Section 29 of the: Act, Tha copy of the demand nofica(s) is available with the undersigned
andthe borrowes(5) may, ifthey so desire, collectthe samea fromithe undersigned.

Placa: Dalhi aly-. soham Bhattacharya (Authonsed ONicer)

Drate: 14.06.2024. For UGRD Capital Limited {authorised officeraiegrocapital.com)

remorandum, evakuation matrix
rand reguest for resolution plan fo
_pru:nspect'rl.-'e resofution applicants _
Last date for submission of
| reschution plans _
Process email id to submid EQ1 | ip.mahavirindustries@gmail.com
Devendra Umrao
Resolufion Professional, In the matter of Mahavir Industries Limited
) IBEI Ragn. No.: IEBIIPA-Q0/P-NODZZr2018-200 1 2640
Date : 14.06.2024
Ty AFA valid upto: 07.11.2024

FORM A :
PUBLIC ANNOUNCEMENT 15,
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

S\ EC; SMFG INDIA CREDIT COMPANY LIMITED

Tndiatredn (Formerty Fullerton India Credit Company Limited)

Fusmmusriees Corporate Office: 100k Floor, Offica No. 107,102 & 103, 2 Norlh Avarus,
Maker Mazity, Bandra Kuria Comples, Bandra (E], Mumbai- 00051,

DEMAND NOTICE

UMDER THE PROVISIONS OF THE SECURITISATION AND RECONSTRIICTION OF FINANCIAL
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (“the Act’) AND THE 1
SECURITY INTEREST (ENFORCEMENT) RULES, 2002 [“the Rules”) - | Name of corporate debtor
Tha indersignad being tha aulhorized officer of SMFG INDRA CREDIT COMPANY LIMITED (formeady 2.
Fullerton India Credit Company Limited) (SMFG India Credity under thea Acl and in axerciza of powers
conferred under Secton 13 (12) of the Actread with the Rule 3, Sspad Damand Moticeds) undier Section
132 af the Act. ealling woen the following banaen s} b repay the amount mertianed i the respaclive
noticeds) wishin 50 g ram the date ol receipl af the said notios, The undarsoned reasanably balees
ol borrower s sare avoidng B serace of the demand nobcss), therelong Ihe service ol ralice 15
baing effeckad by afixation and pibbcation as per Rules. The conlenls of demand noboalz) ara Bl
axiracled harain balow:

Mame of tha Borrower|s)

1. MR INDUSTRIES.

2. SAMJEEV SHARMA,

1. SUMAN SHARMA,
4. MOHIT SHARMA,

28.08.2024

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) il
FOR THE ATTENTION OF THE CREDITORS OF

IWORLD BUSINESS SOLUTIONS PRIVATE LIMITED

RELEVANT PARTICULARS

IWORLD BUSINESS SOLUTIONS PRIVATE LIMITED
Date of incorporation of corporate debtor |02/11/2005

3. | Authority under which corporate debtor is| ROC-Delhi
incorporated / registered

4. |Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

Address of the registered office and
principal office (if any) of corporate debtor

.|Insolvency commencement date in
respect of corporate debtor

Clix Capital Services Pvt. Ltd. (Clix)
Registered Office: Aggarwal Corporate Tower, Plot No. 23, 5th Floor, Govind Lal
Sikka Marg, Rajendra Place, New Delhi-110008

POSSESSION NOTICE (Appendix 1V) Rule 8(3)

Whereas the Authorized officer of Clix Capital Services Pvt. Ltd. (Clix), a Non- Banking Financial Company
duly incorporated and registered under the Companies Act, 1956, Registered office: Aggarwal Corporate
Tower, Plot No. 23, 5th Floor, Govind Lal Sikka Marg, Rajendra Place, New Delhi 110008, under the
provisions of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (54 OF 2002) (hereinafter referred to as "Act") and in exercise of the powers conferred under
Section 13(2) of the Act read with Rule 3 of the Security Interest (Enforcement) Rule, 2002 issued a
Demand Notice dated 13-Apr-2023 calling upon.

1. IDEAL PUBLIC SHIKSHAN SANTHAN GRAM PANCHAYAT-VPO JHANJHA, TESHIL BUHANA, DISTRICT-
JHUNJHUNUN, RAJSTHAN-333502, 2. ANUPAMA YADAV W/0 MANOJ KUMAR YADAV, 3. MANOJ
KUMAR YADAV S/0 BRIJ LAL, Both residing at - PLOT NO. 21, NEAR MAYA MANDIR CINEPLEX. HARSH
VIHAR COLONY, JAIPUR ROAD, AJMER, RAJASTHAN-305001, 4. VED PRAKASH YADAV S/0 MATADEEN, 5.
RAMESH KUMAR S/0 INDER SINGH, Both residing at - VPO JHANJHA, THE BUHANA, JHUNJHUNUN,

U72900DL2005PTC142257

30/1 East Patel Nagar, New Delhi, Delhi, India,
110008

CIRP order pronounced on 04.06.2024
Order received/communicated on 12.06.2024

7. |Estimated date of closure of insolvency [09.12.2024 (180 days from the date of
resolution process pronouncementof order)

Name and registration number of the[Name-IP. MeghaAgrawal

insolvency professional acting as interim|(Partnerin Synergy Insolvency Professionals LLP)
resolution professional Registration Number -
IBBI/IPA-001/IP-P01456/2018-19/12272

9.]Address and e-mail of the interim|Address-001, ShivranjiniApartmentsin Circle of

Demand Notice Date and Amount 6
GELh June, 2024
Rs. §3.74 973 |Rupees Elghty Three Lakhs Seventy
Four Thousand Mine Hundned and Seventy Three Only)
As on 05th June, 2024

Description of Immovable Property Mortgaged 8.

WNER OF THE PROPERTY = MR SUMAN SHARMA,

ALL THAT PROPERTY PIECE AND PARCEL OF PLOT OF TUKDA NO. 125 AREA MEASURING
300350 YOS, OUT OF M. ND, 115 KILLA NO. 2172 (111} 221 {2-10) MNO. 120 KILLAND, 2 {B-0) 3{2-
) KHEWAT KHATA NO. 1277212 SITUATED N VARA MOJA BADKHAL 5FM NRAGAR TEHSIL &

DISTRICT FARIDABAD. resolution professional, as registered with |Congress Nagar Garden, Congress Nagar, RAJASTHAN-333502
_ the Board Nagpur - 440012 (M.S.) . to repay the amount mentioned in the notice i.e. Rs. 2,32,14,521.80/- (Rupees Two Crore Thirty Two | Ee——ll_ : + -
MName of the Barrower|s) Damand Natice Date and Amount Email: ip.meghaagrawal@gmail.com Lakh Fourteen Thousand Five Hundred Twenty One and Paise Eighty Only) as on 12-Apr-2023 w T WO, Y- 19, FE T HTE T, T (L. ) 492002
1. PREETI SHARMA, 0Btk June, 2024 -mai ichali . ; along with the applicable interest and other charges within Sixty (60) days from the date of receipt of the
it Rs. 38,83,625/- [Rupees Thirty Eight Lakhs Eighty 10 |Address and e-mail to be used for Ground Floor, 175, Vaishali Sector -6, Ghaziabad oo .- -
: T ' Thrse Thousand Sk Hundred and Twenty Five Onl | correspondence with the interim (U.R)-201012. sald potie. i icei i ici ‘” “if“m Eﬁ ﬂﬂ;" ”r
. ROHIT KUMAR ¥ ¥ resolution professional E-Mail: cirp.iworld@gmail.com The Borrower had failed to repay the amount, Notice is hereby given to the Borrower and the public in T : L
As on 05th June, 2024 general that the undersigned has taken possession of the property described herein below in exercise of TR e, UHTER o U e a0 S0y, 75 eee hi e

Last date for submission of claims

—_

Description of immaovable Property Mortgaged 1 26/06/2024

OWNER OF THE PROPERTY - MR NAVEEN KUMAR.

ALL THAT PROPERTY PIECE AND PARCEL OF LAND MEASURING 46 50Q. YOS5, LE. 30.46 50
MTRS BEARING PROPERTY MO, 1/2462-A PLOT MO, 25 OUT OF KHASRA NO. 113 SITUATED N
THE AREA OF VILLAGE CHANDRAWAL] SHAHDARA IN THE ABADI OF MODERN SHAHDARA
RAM NAGAR ILLADA SHAHDARA DELHI 110032, BOUNDED BY BEOUNDARIES AS UNDER:
EAST - ROAD 20 FT., WEST = PROPERTY OF OTHERS, NORTH = PROPERTY OF OTHERS,
S0UTH-ROAD15FT.

The borrowens) arg haraby advised %o comply wilh Be damand notkceis) end o pay the demend
amaunt merdkaned therein and herginabove within 80 days from the dale of this pubficafion fogelher
with applcable infaresl, addfional inleres, bounce charges, cosl ard eapansas (il fe dabe of
raalizalion ol pagmenl. The bonrowens) may note lhal SMEG Bdia Cradil i5 3 sedured cradfar and e
ian faciily availed by the Borawen(s) 15 & secured ool against e mmavabie properlyproperties
berig e secured assed|3) mongaged by the bomeiern 5]

In: thie event bareaens) are faiad to dschange their liakilifizs in full within the stpalated time, SMEG
India Cradit shall ba entilled to exancise all the righis undes Section 13(4) of tha Act foake possassion of
the: secured assalis) nchuiding bul not imé#ad o dransfer the same by way of sa% or by invofing any ather
rémedy avaiiable undar the A6l and Be Rubés thareunder and reafze payment; SMFG India Cradit &
also empawened 1o ATTACH ANDVOR SEAL the sacured assells) before enlorcing the righl 1o sale of
Iranshern Subsequenl o he Sake of the sacured a5560)5), SKIFG India Credt ako has a I'Ig:"ﬂ 163 irfsale
separale lecal proceedings o recover e Ealance dues, In cass thie vaiue of the mongaged properies
& ircufficknt o cover e dues payanie 1o the SWFG bndia Credt. This remedy & In add&on and
ndependentof & the other remedies availableto SMFG India Craditunder aryother lew

The atbanfion of the borower(s] is mviled o Seclian THE] af the Acl, in rezpact of lime avadabla, o
redeam the securad assels and furthar 1o Seclion 1313) af e Acl ahareby the Borrowan(s) ar
nesiramed peotubied rom gsposng of o dealng wilh e secunsd assebs) of famslerrng Dy way ol
sake, lease oF glheratse [alher ihan n e ordinany coerse af Dusiness) army of e secured e,
without prior wiitien corsant of SMEG Indsa Credit and non-complance with the abave 15 an affence
punisnabis under Sectlon 20-of the sald Act. The copy of the demand nolice 15 aeaiabls with te
undersiqned and the borrower(s) may, if they so dasina, can coliac the zame fram the undersioned an
arvy working day during narmalaffice hours

Place: Delhl Sdl- Autherised Officer, SMFG INDIA CREDIT COMPANY LIMITED
Ciate: 14.06.2024 (formerly Fullerfon india Credit Company Limited)

12| Classes of creditors, if any, under clause(b)| NA
of sub-section (6A) of section 21, ascertained
by the Interim Resolution Professional

13 Names of Insolvency Professionals identified tof NA
act as Authorised Representative of creditors in
aclass (Three names for each class)

(a) Relevant Forms and (b)Details of | Weblink: https:/ibbi.gov.in/en/home/downloads

1 authorized representatives are available:| Physical Address: NA

S

Notice is hereby given that the National Company Law Tribunal New Delhi bench has ordered the
commencement of a corporate insolvency resolution process of the IWORLD BUSINESS
SOLUTIONS PRIVATE LIMITED (order dated 04.06.2024, order received/communicated on
12.06.2024)

The creditors of INORLD BUSINESS SOLUTIONS PRIVATE LIMITED, are hereby called upon
to submit their claims with proof on or before to the interim resolution professional at the address
mentioned against entry no.10

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties. SD/-

IP Megha Agrawal

Interim Resolution Professional

For IWorld Business Solutions Private Limited
IBBI/IPA-001/IP-P01456/2018-19/12272

AFA valid up to - 02.10.2024

Email: cirp.iworld@gmail.com

Address registered with IBBI: - 001, Shivranjini Apartments in Circle of
Congress Nagar Garden, Congress Nagar, Nagpur 440012.

Email: ip.meghaagrawal@gmail.com

Date: 14.06.2024
Place: Delhi

powers conferred on him under sub-section (4) of section 13 of Act read with Rule 8 of the Security Interest
(Enforcement) Rules, 2002 on 07th day of 06 2024

The Borrower in particular and the public in general is hereby cautioned not to deal with the property and
any dealings with the property will be subject to the charge of CLIX for an amount of Rs. 2,32,14,521.80/-
(Rupees Two Crore Thirty Two Lakh Fourteen Thousand Five Hundred Twenty One and Paise
Eighty Only) as on 12- Apr-2023 along with the applicable interest and other charges.

The attention of the Borrower is invited to provisions of sub-section (8) of section 13 of the Act, in respect
of time available, to redeem the secured asset.

DESCRIPTION OF IMMOVABLE PROPERTY/SECURED ASSET IS AS UNDER:

ALL THAT PIECE AND PARCEL OF PROPERTY BEARING KHASRA NO. 803/2 RAKBA- 0.19 HQ., KHASRA
NO. 2518/937 RAKBA-0.12 HQ., KHASRA NO. 937/3, RAKBA-0.24 HQ., KHARSA NO. 938/1 RAKBA
-0.42 HQ. TOTAL 0.97 HQ. (9700 SQ MTRS.) GRAM - BUHANA, GRAM PANCHAYAT-BUHANA TEHSIL

apno ka bank

=ou

“Azizswhal 57,
inviting bids as per below e-auechon schedule;

RBL BANK LIMITED

RBLEANK  Registered Office: 15t Lane, Shahupuri, Kolhapur-418001,
Regional Office: 1st floor, Building no.1, Okhla Industrial Estate, Phase-3, New Delhi-110020.

E-AUCTION SALE NOTICE (UNDER SARFAESI ACT, 2002 |

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSET CHARGED TO THE BANK UNDER THE SECURITISATION AND RECOMSTRUCTION OF FINANCIAL ASSETS
AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 {*SARFAESI ACT") READ WITH RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 ("RULES")
Motice is hereby given o the public in general and in particular 1o the Borrower 'Go-Borower's'Guaranior's (inciuding the Legal Heirs, in case of death of any of the Borrower/Co-
borrowanGuarantar (s]] that the below described immovable propedies morgagadicharged (collectivedy rafermad as “Proparty”™ to REL Bank Lid. {“Secured CradiiorBank"), tha
possession ofwhich has been taken by the Authorised Officer of the Bank under seclion 14 of the SARFAESI Actread with the Rules, as detailed heraunder; wil be sold on “Asz iz whereis”,
Whatever there is” and "Without Recourse Basis”, for recovery of the Bank's outstanding dues plus interest &3 defailed hereunder under Rules 8 and 3 of ihe Rutes by

Brief Description of Parties, Outstanding dues and Property

BUHANA, DISTRCIT-JHUNJHUNU, RAJASTHAN.
Place: Buhana, Date: 07.06.2024

Authorised Officer, Clix Capital Services Pvt. Ltd.

SFORM NO., INC-Z26™
[Pursisant te rule 30 of the Companies
Incorperation) Rules, 2014)
edore the Central Govemman
THE REGIONAL DIRECTOR
NORTHERM REGION, KEW DELHE
In fhe Matier of Sub-section [4) ol Geclion 1)
pf Companes Act 2015 and clause () of
sufi-rule [5) of rea 30 of the Companas
IIl'wrp:rali?nll]Dﬁ.Jllss. 2014

i In the matter of
{FOSTER ENGINEERING INDUSTRIES LIMITED
{naving it's Reqistared Office &l Flat Ne 702, T

Floce, Kanchanjunga Busding, 18 Barakhamba

Road New Delbi-110001
ceeimn- Palitioner

I HOTICE
INotlics 15 .'|[:~'l:-|,::r given ko N (Saparal Public thal
{the company propases i make an apalicaton to
ilh Cenlra EIZI'.'E"I'IIF-":IF-l ursler Sacton 13 of tha
iCompanias Acl 3013 seeking approval lor
ieltargtion of the Memarandum of Assacisfion of
fthe Company in barms af the Spacial Resolution
fpassed &1 the Extra ordinary general meeting held
fon 26" April 2024 ta enable the company to
fcharge its Registered offica from “The Natianal
{Capital Territary of Delhi® to “State of 'West
{Bengal”,
{Any person whose inferest iz Baly b be affected
ik b prapased change of the rgistered office
tod the company may delver eithsr on the MCA-
(21 portad [ww m:a.gu'.r.inIJ by filing invester
jeompdaind farm of causa o be dedlvined of send
{by registared posl of his'hear objackions supporied
ik -an atfidavil staling the nature of hishes inkares!
fend grounds of opposition lo-tha Regionzl
jDirector at the address e Regional Diraclor,
thorthem Figqion, B-2¢ Wing, £ Floar, Anivodays
{Bhawan, G0 Complex. New Delhi-t10003
fwithin 14 (Fawrfaen) days of the daba of pubScalion
fod ths: nealicad il @ cogy 1o 1he applicant commpany
fai its Ragistared Office ai the address mandioned

FRFORM NO . INC-26

[Pursuant to rule 30 of the Companies
&Lrtl:mpnratiun Rulas, 1014]
fare ‘tha Caniral Gowarpment
THE REGEOMAL DIRECTOR,
KRORTHERN REGHIN, MEW DELHI
Im the Matier of sub-section (4] of Sacton 13
of Companigs Acl, 2013 and clausea (a) of
sub-ride i5) of rube- 30 of he Companies
tincorparation) Rules, 2014

i 1ha matter ol
SHIVAM DEALMARK PRIVATE LIMITED
|‘:?|'-ir|r_:| ir's Regizlered Ofliee al 710 Flaare,
Kanchen|urga ﬁuilni.ng 18 Barakhamba Road,
Connaught ﬂ'lal:e, Kew Defi-11001

o PElitsnar
MOTICE

Motice is heraby givan 1o the General Public thal
e company proposes 10 make.an application &
the Cenbral Government under Sectian 13 of 1ha
Companies Acl. 2093 seeking approval {or
alleration of the Memorandum of Assocalion of
the Comoany in terms of the Spacial Rasoiution
passed ol e Extfa ardaany panaral meeling hekd
on 2" Aped 2044 te enable the company b
change s Registered office from “The Matianal
Gapital anri#:lrr of Delhi” to “State of West
Bengal®.

Any person whoss intensal & likely 1o be affected
by the propassd change of the regislenad office
ol s e oy may daliver sithar on the MCA-
Z1 portal m«.m:-a.gw.iﬂ by filing investor
comiplaint fosm oo cawse to be debvared or sand
by regisiered post of hisibar shisctions supparied
biy-an affidawit 2188ng the nature of hisfher inenesl
and grounds of apposition (G Lhe Hn:ﬁil’_u'li:l
Directar at the agdress the Reganal Directar,
MNerthem Region, B-2 Wing, 2 Floor, Anfyodava
Bhawan, OGO Complex, Mew. Dalhi- 110043
withan 14 (Feurtaen) days of tha date of publication
of [his nokaca with & copy-ba tha epplicant company
al itz Registered Offica &t the adorass mentioned

P11 14.00. 2006 (TR F11 8T 2 o] 10 QaTe! & e [han T s o
Expansion of Steel Plant-DRI Kilns (Sponge Iron from 60,000 TPA o
240,000 TPA), WHEE Based Power Plant from 4 MW o 16 MW, AFBC
Basad Power Plant from 8 MW to 14 AW, SEAF - 1x4 MWVA (Cast Iron-
15,000 TPA) SEAFs-2x39 MVA (Fe5i-14,000 TPAFaeMn- 50 400 TPA/
SiMn-28,800 TPASFeCr- 30,000 TPA), Establishment of Mew Induction
Furmnaces along with CCM & LRF (Hot Billets/Billets/ingots-1,80,000
TPA, Rolling Mill (TMT Bars / Wire Rods ( Structural Steel) (B5% Hot
Charging with Hot Billets and remaining 15% through R } - 80,000 TPA,
Producer Gas (for Rollirg Mill)- 810 Nm3/hr, Briquetting Unit-200 Kg/br,
Fiy Ash Brick Making-40,000 Bricks/Day by Mis Sun Stea! and Power
Private Limited at Village-Bade Gumda, Tehsil- Gharghoda, District-
Raigarh Chhattisgarh 97 Temws & fer qafawfiy w=ipf e e g
a0, TATET {0 Heel H ade e T 8 | S EHen %TEIW
ST B A TS e 27.03.2024 Y From 6 78 of s swfe
TOITEN el [T SO, e - TITE 6 O 2holich 3211/, /i awur
3T, Tl [ 2024, &A1 18.03.2024 & HIEIH W HUNER] 2 T APt
TS U T2 I el T & Cad e o T o | e H,
qufee, g9 Ue oeran givedd sy AY et & sitgeen R
08.05.2022 & WYLy 3w s e yieramn & s g apaf ysm )
fererm ¢ remr-feo), g9y e & o) 89 3 BT & 15 Ry & siaw ddllg
sifirsrdt, eitame gofesor wvanr 25, Y1 & e o dSifies s
Ferfae v S it s o e Y a1 g oivaer & o e
Ty feid 044072024, 599 o= 1 WIe: 11:00 &9 5 F2e - o e
5 H 26T HETT, BT 218, TH-4E TS, e o-aXeisT, fomer - s (2..) &
Fag i 8 g 999, 9SEE, 9 0S99 =Y TiET HATEd, A3 e
& T FE F. No. 1A-J-11011/154/2021-14.1 (1), BT 17/05/2021 @
VIR ST 6 HATeTd o 3T BT 30/09/2020 ¥ B foam. e qur
T ST & S0 & ol 1S 2l Priars | Ha— fdT AT 5 |
TS ST i 14 %ﬂzﬁ' 2006 (THTHEITET) & ST, Tafem
SafRaT o aEETE | UaA B S 5.8 U, NuTE it Wi o U9 gud
Hftry | frord &S og aRmE aey 3 (wive #idh snfey soae
VT, e g e i, R g o, ey
e, fore Ty U e dw ame, arfer sl st
(), gear, faen - arepre, et emter, eeflre gaiavor S 589
ot Y, e ¥ T, e ST A, S g, e -
TR, g A e g g -Lir'.-ﬁT;."l_IF!E;‘.'T, ﬁ'?qqﬁ, =TS, ETE,

Amount as per Reserve Price —— Last Date for | Mame of fabove ———— above. - S Ta=, e &, FEER-19 T4 TR U e, BTG ;f O TR A
3 — Dt Tine o ared an behall o or gng oca oened O A== q?:nam n I S -
3 Kame of the Borrower Details of ::tmﬂ:d HIHI:: EMD of Receipt of n“[:m:!::rﬂ Foater Enginesring Industries Limied Shivam Dealmark Privals Limiled Vs T, AT S, Heree-19, e FE1) X Hﬁ?l
[0 G r Pro e of Dema r — Sl S o gET
SclminTi%) el & Possession Notice Bid Increase E-Auction | B1% #10%8 W\ phone Mo/ {Arvind Singh) (Murari Lai Bimiwala) WA JATaT0] W TEe
ender SARFAES! Act Amount documents | Email Id {Place - Mew Delhi Directar| [Piace © Naw Daln Director I T Fofetl- S )
g 8i a il . iDmta ; 1306 2024 DIN ; 05254251 | [Date ; 13,06 2024 DIN - (0542511 RRBIREY 1R, Forel- AT (2L,
1|Ms Site Analyseurs (through It's Partners’| "Commercial Shop No. 23, | gp g eno gg). Reserve Price: -
Authorised Signatories) (Ground Floor) Blocke, | o o0 N;n‘m Six As. 77,88,750.- [As. m=
A. Deepak Kumar B. Priyanka Kumaar Ganga Shopping Complex, | = Sevanty Seven Lacs Eighty E=g7 hl D n rl ‘ 'E R E n S B n r I I(
cocs iy S N Complex, | Sector-20, Nowa, Dist. | oy | 5h Thousand Seven 25F /@\’\ ’ :
%Em E-ﬁ "-.Iln'l:la ol ndish EEFITEE? PG| e i Th:lu_s.arrl:l Si Hundred Fifty Only) B 3 = % A f\\\ Daryaganj Branch
bor-28: Nolde, U : 8 & (P} Having Hs Semé? Hundred Saven and N At avivsian| Bt %‘E g = vv 5, Netaji Subhash Marg, Daryaganj, New Delhi-110002
Priyanka Kumaar (partner- Mis Site Analyseurs) | , 0T Falsa Eighty Nine iy P o |E2es Y Phone: 011-23278280, Email: iob0017@iob.in
H-21, 3rd Floor, Graater Kailash-3, Delri Area 22,74 5q.Mus. Duly | gy ason | Re. 7,78,875- (Rs. Seven AL o107 | BERT ; : : S
Also AL Shop No. 23, Block 1st, Ganga Shogping | D o0 BY Notoa Authorlty | - 29,11,2922 facs Seventy Eight | 11:00 AM. | uplo 05:00 | & B9 SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES [Under Proviso to Rule 8{6) of Security Interest (Enforcement) Rules]
Complex, Seclor-28, Noida, Utiar Pradesh - And Which Bounded As | againgt Demand Trﬂusan:'j E‘_’Qﬂ nunGred M. | @ S E-Auction Sale Notice for Sale of immavable Asssls under the Securisabion and Reconstruction of Financial Asssts and Enforcement of Security Interest Act, 2002 read with proviso
201301 g“’d:' F' D;_;I’hg N_?_;'“ nolice dated Seventy Five Only) % 2 & @ tor Rule 8{8) 0f Security Intarest (Enforcement) Rules. 2002
i ; ¥ As Farofie Ln (e 29.11.2022 i ; 3T = Mofice is hereby given fo the public in general and in parficutar to the Borrower(s) and Guaranton(s) that the below described immovable properties mortgaged' charged to Indian
Ogepak Kumar [partner: M's Site. Analyseurs) H-| South By: As Per Site On O Incisage Amount; EFd Overseas Bank, Ihe possession of which has been taken by the Authorised Officer of Indian COverseas Bank, will be sold on “As s where 5°, “As is whalis” and “Whalever there is” basis
21, 3rd Floos, Grealer Kaillash-3, Delhi The East By: As Per Site Date of Possession Rs. 50,000/ 5 el 1 as per details mentionad hareunder
i 3 ' B k= i et THEE 3
Also Al Shop No. 23, Block 151, Ganga Shoppng | On The Wast By: As Per 1“%?%?;:3“‘ (Hepaes E{f!i,;ﬂThuusand = e AMGUNT i | SR DATE OF
Complex, Secior-23, Noida, Uttar Pradesh-201301 Site” b ' EgnnEnsmrEﬂs DUE To DESCRIPTION OF THE IMMOVABLE PROPERTY |u 2| | AUCTION
Terms and Conditions: 5L INDIAN | o ﬁi EARNEST MONEY | LAST DATE ED:IE;: F:!‘E-Dﬂ
(1} The E-Auction Sale will be onfine through e-auction portal. The interested bidders are advisad to go through e detalled terms and coaditions of auction ava#able on the website of NAMES OF OVERSEAS KNOWN ENCUMBRANCES IF ANY: Not Known | = 2| DEPDSIT EUBFM?ERSEDN il
hittps: 'www.bankeauctions.com & https: ! 'www.rblbank.com/pdf-pagesnews before submitting their bids and taking part in e-auciion BORROWERS BANK ’ X BID INCREMENT OF EMD
(2} Mehallbe tha responsdility of the bidders o ingpect and salisfy themealvas about the Property and specification before submitling the big. ! |
(3} The Imeresied bidders shall submit their detalis and documents through Web Portal; hitps: www.bankeauctions.com (tha user [0 & Password can be oblained frae of cost by registering WIS Sethi Card Producis Rs.83.51224)- |5hop at Ground Floor Beanng No. 37736 of propery| Rs.65,00,000/-
rama with hitps:/‘'www.bankeauctions.com) through Login 1D & Password. The amount shall be payable thraugh NEFT! ATGS in the folowing Account of ABL BANK Ltd:- Auction Frocesds {Propriatorship of ***With further | Bearing Municipal No 3768 to 3779 situated at Bazar| 2 | (**inclusive of 1% | 05.07.2024
Colaction GL, Account No 2539001000139998 (IFSC Code RATNO00100) OF thru Demand Draftbefore 05:00 PMonor before 01.07.2024, Mr. Gaurav Sethi] interestal  |Charkhe Walan Chawri Bazar Delhi-110006 standingin| & | TDS U/s 1941A of
(4} Iq!gil"sle;tﬂd_h::r::l%rs1l_'na_g.- avail supﬂruj:url,l'cﬂlim:rajning on E-ﬁ-ﬁ:u:un rrrzm gl.'s. l:‘;ll Innl:ll_'Ta Pvi Lid Cn&lag H:l: Te9 !1.1 951_124_-;':&3&-?;3 I:Tj;i P_es.;agq gr“ j-.-'mnu:l ;’thash;r: Mul;!hﬂ:ﬁ :E;Eu‘-;iﬂﬁﬁi‘ﬂm_ E.I. 1 |* Mrs. Pushp Lata Sathi n:l:lujnlraiaus;: rarde: zme name of Smt Puship Lata Sethi WO Shri KK Sethi u_g IT Act) Mz. Rashmi Agarwsal
mail-id; delté@clinda.com and for any query in retation roperty, they may contact Mrs. Monica Gupta, ori icer (Mob. Mo, . email: f ¢ and resls, besides | maze ing 134,10 Soft with Boundaries as Followin o Ph : +41 8146684801
manica.Gupta@rblbank.com) and Mandk Kapoor Contact: $899889121 emall; manik.kapoor2rbibank.com) ; hﬂ%ﬁjilﬁl ?EE:;[]?E'[, costs/changes .HGdh l:-a;.?-n i naz::ge ¥irng © | Rs.6.50,000-
(5 The Authorised Officer of the Bank resenves the right to aceepd or reiect any or all bids, & / or o postpone’cancal the auction at any fime withoul assigning any reason whalsoever and his . Mt {:thEI?-j Sethi : incurred til the fSnulﬁ' Other's Shop E* Rs.50.000! 0407 2024
dacision in iz regard shaf be linad 2nd bindag e ren dale of repaymen! | e ; : o 5.aU, Lali-
(6} The successiul bidder should bear the chargesfes payable for conveyance viz. stamp duly, ragisiration charges ele., as per apphcable law and shall also pay other known/unknown {Guarantor) in full i Ellaﬂi_aérau_llr?:-ﬁsihmhh;% ?j?ﬁlsc ard for each lots
statutoryigodt . fabour duesiaxes dues atc. over and above the purchase consideration, | Vest Oiners Shop (WIS Times Card)
(7} The successiul bidder shak deposit 25% of the bid amount alier adjusting tha EMD alraady deposiled wiltin next day ol accaplance of the bid prica by the Authorsed Officar and the balance Wherever applicable, the Resene Price 5 inciusive of 1% Tax under Sea. 1948(14) of IT Act
T5% of the bid price on or before 153h day of the saleor within such axtended period s agreed upon inwriting by and sohely a1 fhe discretion of tha Authonised Cficar. in case of failere to deposi *  For detaded terms and conddfions of the sale, please refer fo the ink hitps:libapi.in
£3% of the bid amount | 75% balance amound within the prescriped period manboned above. the entire amount deposited (inciuding EMD) shat be forleiled by the Authonsad Ctficar withow = This may also be treated as a Motice under rule-8(6) / Rule (1) of Secunty Interest (Enforcament) Bules, 2002 to tha borrowen's and guarantor’s of the said loan almout
any nosoe and the propery shal forthwith be sold again, The Autharised Officer resenves the right b accept or reject any'or 23 the bids or fo adjourn, pastpone or cancel the auction sals withou! heiding of e-auction on the above mentioned date
asskgning any reasen theraof Submission of EMD starts from 15.06.2024
STATUTORY 15 DAYS SALE NOTICE UNDER THE SARFAESI ACT Date of Inspection-03.07.2024 (10.00 Am o 1 Pm)
; . F ; . ; ; ; : e - Date: 13.06.2024
The Boerowsan Co-Borrower's'Guarantos's (inchuding the Legal Heirs. in case of death of any of the Borrower Co-borrowenGuarantor (s))are hareby nolified 1o pay the aforementionad Place: New Dalhi Authorisad Officar

sum along with further Inferest thereon plus penal and other interes! and amounts as per he Transackon Documenis before the date of E-Auchon failing which; the Property will be
auctionad sold o recover the outstanding dues. Sd/- Authorised Officer

Date: 13.06.2024, Place: UNtar Pradesh REL Bank Ltd.

FFoxr All Advvertisermmennt Boolklkinangcg
Calill O1Z20-66655 1214

L/

financialexp.epaptin

New Delhi
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B 7. gamedi-2
IR @ I XX S A1 | & dgd fasmE
YSHRoT [HUT 3R, 2013 @1 aRT 374(dM)
AR duh (Tsfiewer & fog aftrpa) e, 2014

@ fram 4(1) & IER]

1. 390 N1 Yfud fan wimar @ 6 aw arfdrfrm,
2013 B GRT 366 B IYEART (2) S IR, Uge fad
? TTan dfed d T B aafdy wara g9 /@ vga
IR A% BN 37/17, d&edic fAfesT, § Hid,
PIYR-208001, STR YQ¥ P AT AT T
yRanad 21
6 "quiftie ve udTd”, @ WRikR) v @ e
AR 2013 & 3rearg XXI & 477 | & i IRl
g1 #ifid a0 @ W § woliga fhar o1 w@ar 2
2. U & W W TH IR d—
S wfafaftrl, §T, aee), Wovar sy o
frtor wreft @ g @), a1 g dtenfia
3R Fegex dar wfafaftrf v,

(... Continued from previous page)

BOOK RUNNING LEAD
MANAGER TO THE ISSUE
BEELIA/E

BEELINE CAPITAL ADVISORS
PRIVATE LIMITED

SEBI Registration Number: INM000012917

Address: B 1311-1314, Thirteenth Floor, Shilp
Corporate Park, Rajpath Rangoli Road, Thaltej,
Ahmadabad, Gujarat — 380054, India.

Hl‘é%ﬂvwﬁuﬁhaﬁﬁsﬁi%g

(amreia dfica wye fafics 31’[? Jo fafics @ o gamfem)
WIMETT: L65110TN2014PLC097792

Tollgpa BRITe: HRGH <rad, 84l Hfioret, BfTesT Je, Aclie, a=13 — 600031.

IDFC FIRST
Bank
T 491 44 4564 4000 | T, 91 44 4564 4022.

fordier wufret & ufderfdaeor sie gafdfafor sie gean 2a gada sifefererer, 2002 &%

grer 13 (2) & dgd gaar|
frfaRad SURGATR IR AE—SURGARN 7 AESITHH HHe 96 fIfice (d@reis dfica wric fafice, smgduwd d& foafice &
|1y FAMHTIT AR I # MSSIUHA Bc 96 fIfics & w4 H SIHT ST &) W < IfectRad GRIET o1 &1 o™ Ior T |
feT Ty SURGAT IR ARG & FOT SHB! G WUt w1 ARG x@ax R far 7ar 21 9fe 7 Fafa o awsi
a%ﬁﬂﬁaﬁ?ﬁﬁﬁwaﬂﬁﬁﬁwﬁésﬁ?aﬁﬂﬁﬁﬁwqWﬁ?ﬁwaﬁaﬁéﬁ@éﬁﬂﬂﬁéﬁﬁ?ﬁwmﬁ?ﬁ
w0 # gifipa fHar mar o | SMEENGH wije d% fafics (Gaprei dfica wye fafics, smEeived d& fafics & wrr wwmfera
ﬁ?ﬂﬁﬂﬁﬁ@é@@ﬂ%ﬁféﬁﬁ%ﬁé@?@ﬁww%‘)ﬁmméﬂﬂ%aﬂdm& e Aifew & AR =faRead
arfert # a9y wu & aftfa frar T @ ok S I wR oMY @t ft @] BRT iR ST Yod S Hed falrl & dfierers
R D AR foram g |

COMPANY SECRETARY
LINKIntime EnNutrica

EMERGETIC NUTRITION
LINK INTIME INDIA
PRIVATE LIMITED DINDIGUL FARM PRODUCT LIMITED

Mr. Gurunathan Uma Kanth Narayanan
SEBI Registration Number: INR000004058 Address: 2/52-3, Pillaiyarnatham Pithalaipatty Post,
Address: C-101, 1st Floor, 247 Park, Lal Bahadur Dindigul, Tamil Nadu, India, 624002.
Shastri Marg, Vikhroli (West), Mumbai, Tel No: 0454429 0099/ +91 94980 99930;
Maharashtra, India — 400 083

Email: cs@ennutrica.com
Tel. Number: +91 810 811 4949 Website: www.ennutrica.com
Fax: +91 22 4918 6195

Telephone Number: 079 4918 5784

Email Id: mb@beelinemb.com d L , Investors can contact the Company Secretary and A T | SuRadrel sk | ORT 13@2)| ORT 13(2) HuRT @7 T 3. weaifad wuh @ e AMeH di anflaen
: . . Email 1d: dindiguttarm. ipo@linkintime. co.in Compliance Officer or the BRLMs or the Registrar to ; . & ® ARY @ e vafiee @1 ve 9y @1 Frder v,
Investors Grievance Id: ig@beelinemb.com Investors Grievance Id: ihe lssue ; | i iated | g P | WE-SuRdiel | P ATAR Wgex-16, Agel, M gg T, SR wew -
Website: www.beelinemb.com dindigulfarm.ipo@linkintime.co.in €1SSUe In case oTany pre-ISsue or post-issue relate =1 PR P X[ NESN 201301 Rera wrafer & far s war 2
Contact P Mt Nikiil Shah Website: www linkintime.co.in problems, such as non-receipt of letters of Allotment, fafr | Iorr wfr s T g qEm & o R P ogu ama
ontact Person: Mr. Nikhil Sha . : e : i i ; —
CIN: U67190GJ2020PTC114322 Contact Person: Ms. Shanti Gopalkrishnan Eon-?rgdlt of Allotted (quu]':[y (?ha(rjes in the respective 1| 34042340 | URT | 1. Wger A | 22052024 [12,14,79395 /| SMARMY S HEAT 248 BT & TGP, mmﬂ%@ﬂ m$$wm$ﬁ$£
' CIN: U67190MH1999PTC118368 eneficiary account and refund orders, etc. & fvg | 2 Y vEe 7@ qES  awma 190 AR whwer 37 (horel), e s el 3
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"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresult of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.
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All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them inthe Red Herring Prospectus.

On behalf of Board of Directors
For, DINDIGUL FARM PRODUCT LIMITED
sd/-
R Rajasekaran
Managing Director and Chairman

Place: Dindigul
Date: June 14, 2024

Disclaimer: Dindigul Farm Product Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and
other considerations, to make an initial public issue of its Equity Shares and has filed the RHP with the Registrar of Companies, Tamil Nadu at Coimbatore on June 12, 2024
and thereafter with SEBI and the Stock Exchanges. The RHP is available on the websites of SEBI at www.sebi.gov.in, website of the Company at www.ennutrica.com, the
website of the BRLM to the Issue at www.beelinemb.com, the website of BSE i.e. www.bseindia.com, respectively. Any potential investors should note that investment in
equity shares involves a high degree of risk and for details relating to the same, please refer to the RHP including the section titled “Risk Factors” beginning on page 28 of
the Red Herring Prospectus.

The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended (the “Securities Act”) or any state securities laws in the
United States, and unless so registered, and may not be issued or sold within the United States, except pursuant to an exemption from, orin a transaction not subject to, the
registration requirements of the Securities Act and in accordance with any applicable U.S. state securities laws. The Equity Shares are being Offered and sold outside the
United States in 'offshore transactions' in reliance on Regulation S under the Securities Act and the applicable laws of each jurisdiction where such Offers and sales are
made. There will be no public offering inthe United States.
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BOOK RUNNING LEAD COMPANY SECRETARY
» - ]
BEEUME L!NK Intime EnNutrica e Gratee & o She qoiiate e gt fin wade sy, 2002 91

EMNENGETIC NUTRITION
BEELINE CAPITAL AD‘"SORS LINK INTIME INDIA frferRad SuRGaiel iR TE—SeRbarel aﬁ@;‘gﬁ%ézgw%%?é@a?g;% diica Byc fofics, aEsued I foafics &
PRIVATE LIMITED PRIVATE LIMITED DINDIGUL FARM PRODUCT LIMITED o 3 \ ( \ :

Mr. Gurunathan Uma Kanth Narayanan [T FAMAT R qfA # JESUHHE B 9% fafics & wu # S ofar ®) 9 A Sfeafad gRféa o1 &1 o Sorar|
SEBI Registration Number: INM000012917 SEBI Registration Number: INRO00004058

. e T FREGAT IR Ae—SURGARI & Fol I Ffirg Fuferal o fRdy w@ax JRE e o 21 9% 9 Fdfda o awsidal
Address: 2/52-3, Pillaiyarnatham Pithalaipatty Post, few e S _ o : :

Address: B 1311-1314, Thirteenth Floor, Shilp | | Address: C-101, 1st Floor, 247 Park, Lal Bahadur Dindigul, Tamil Nadu, India, 624002. @ ol S eIl 1 et Pxt AWt W § A AT & M S, FHA ST A B ARG A B SR T D
Corporate Park, Rajpath Rangoli Road, Thaltej, Shastri Marg, Vikhroli (West), Mumbai,

Tel No: 045 4429 0099/ +91 94980 99930: wg H EFﬁgﬁ frar a7 o | SNl e & fafics ([@@prelm Bt wie fafics, SEdued & fafics & e wwmfea
Ahmadabad, Gujarat — 380054, India. Maharashtra, India — 400 083

Email: cs@ennutrica.com 3R TAM H IMSSIVHHT H¥e 4 forfics & WY § T ST 2) Bl STD R & IR BT Seere el e @ AR frferRad
Tel. Number: +91 810 811 4949 Website: www.ennutrica.com
Fax: +91 22 4918 6195

arforat # faRly wu & aftfa fFar g ok 9% I W At @t ff @] BN SR SEaT Yo Sel wafda fafdet & dfierers
W D IFIAR oA ST |

Telephone Number: 079 4918 5784

Email Id: mb@beelinemb.com S . — , Investors can contact the Company Secretary and EARE - SURGAST 3R | ORT 13@2) | 9T 13(2) HRT BT qar 3. weIlad SN @ grve AeH Sk Afpen
: i : Emall ld: d|n_d|gulfarm.|po@I|nk|nt|me.co.|n Compliance Officer or the BRLMs or the Registrar to » : | ) AT A TAIRTeE & ue ufa &1 Frleor g4,
Investors Grievance Id: ig@beelinemb.com Investors Grievance Id: e lssue ; | i ated W Ew o | AE-SuRde aﬂg{; Adex—16, AeeT, Tad g TN, S 42 R
Website: www.beelinemb.com dindigulfarm.ipo@linkintime.co.in ¢ 'SSUe N case o1any pre-1Ssiie Of post-issue reiate &= TR G| ESN SRR 201301 Rera erafers ¥ foar o W 2|
Contact P v Nikiil Shah Website: www linkintime.co.in problems, such as non-receipt of letters of Allotment, fafer P17 A 4 SO gR NI A o @ o 3w amdwd
ontact Person: Mr. Nikhil Sha : : o - i i - .
CIN: U67190GJ2020PTC114322 Contact Person: Ms. Shanti Gopalkrishnan non-c're.d|t of Allotted Equity Shares in the respective T 1 31000540 - [ T M | 22052024 | 12,14,793.95 /| STARNG S AT 248 FT A [ g m%ﬂ ?}i@%ﬁ%ﬁﬁg
: CIN: U67190MH1999PTC118368 beneficiary account and refund orders, etc. - - 9 %U\I NET Zﬁga Q_L?—é ol 190 Tf  Hew q'.f ¥5 (o), ; f_ S N
AVAILABILITY OF RED HERRING PROSPECTUS: Investors are advised to refer to the Red Herring Prospectus and the Risk Factors contained therein before applying inthe FoT 3. gaer faArg qie / sdlcb—ﬁl e}/ T ST BT, yéﬂgﬁ(ﬁm% ‘?'I;? AR 678, ﬁiﬁ;;.
Issue. Full copy of the Red Herring Prospectus is available on the website of the SEBI at www.sebi.gov.in, website of the Company at www.ennutrica.com. the website of Fex T, Wef=Taq g& TR, 9T 122050 & ﬁﬂgw 2 gmzmﬁggﬁ m' A N
the BRLM to the Issue at www.beelinemb.com, the website of BSE i.e. www.bseindia.com, respectively. yae-201310 # Rerd g, qer 3335 @“T EGE AT 2, WY A A W IR TN B Golgd
AVAILABILITY OF BID-CUM-APPLICATION FORMS: Bid-Cum-Application forms can be obtained from the Registered Office of the Company: Dindigul Farm Product ;';0 Hrex Eﬁ@ \qeP ¢ ,QE FES X @_ 265 LRI ﬁﬁ;ﬁ.aﬁ;”{_ﬁ 024 |
Limited, Telephone: 045 4429 0099/+91 94980 99930; BRLM: Beeline Capital Advisors Private Limited, Telephone: 079 4918 5784 and the Syndicate Member: Spread X 262, ST S WeAT 249, TR 750 A (AR
Securities Private Limited Telephone: +91 79 6907 2018 and at the selected locations of the Sub-Syndicate Members, Registered Brokers, RTAs and CDPs participating HIECICUREEY JiRis 3R urdd
inthe Issue. Bid-cum-application Forms will also be available on the websites of BSE and the designated branches of SCSBs, the list of which is available at websites of the | | ! ! R (ﬂ?:g;
stock exchanges and SEBI. 2 | 17996810 |ufl 1. TSI HAR | 17.05.2024 | 12,14,678.04 /—| TR el TR (B & IMAPR B A1) o8 2
ESCROW COLLECTION BANK/ REFUND BANK/ PUBLIC ISSUE ACCOUNT BANK/ SPONSOR BANK: Axis Bank Limited. UPI: Retail Individual Bidders can also Bid through @ favg KR Tole HaR 301 BT QT THST IR URie, foaa
UPI Mechanism. el 2. SO HATY Has URAT 35 g T AT 29.26 9 Hiex
All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to themin the Red Herring Prospectus. WRRT SR 76 SR 78 A H 9, wife 6 20, IPORTAT
] 21, 28 3R 290 W I B, GIMYR Bl Whilst care is taken prior to
On behalf of Board of Directors (w1 aifee) § Rerd 2, ia: SerRel, WA acceptance of advertising
For, DINDIGUL FARM PRODUCT LIMITED dF dediea iR Ryem TRmEe, SR _C;OIO)’, it ISt nO’[tDOS_?IrE)le’IIO\(/j?ﬂfy
_ =) e o its contents. e Indian
. Nind .Sd/- 201102, _ AN Tq b Express (P) Limited cannot
Place: Dindigul R Rajasekaran ere TRy, ST wie be held responsi
] ) ) _ . _ ponsible for such
Date: June 14, 2024 Managing Director and Chairman TR 308, RV FefE TR 302 contents, nor for any loss or

damage incurred as aresult of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies

MBI IRRH dlferdt H fe@m 1y fFavor & SR aﬂ’é@w Hec da fafice (@@reia dfica wyc fafics, smESuwdl d&
fafices & Ay FHfeld 3R aiAM # SMESIUHhdl BYe 96 ffics & w0 # SIMT ST 8) $I Sgdfdd &Te &% & A1 JIRT &l
A B D [T P8I ST & | 39 YHRME I aRig I 60 &A1 & Wik S9! AafSd i ok o=y arrd, ged geanie, v =
IR IR IElEen] SfoiRad dud HuRrl & Raens, TRGY IRIFH & 9RT 13 (4) 3R 9RT 14 & TEd SR IO B B oIy
e BN | TEf HUR AESITHA Boe d& fIfice (qoprei dfica wie fafice, smEeivws da fafics & e gamfad sik ada
H IMESIVHHT (e § fIfice & M A SN ST ©) BT <F IR BT a4l & a3 g1 1T 2 | $HD 3TeATdl AP Ith M-
B GRT 13 (13) & Ted I GRlakd AUl $1 f[Iprede a1 e & Jegd § IR B A i fbar Siar € |

Disclaimer: Dindigul Farm Product Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and
other considerations, to make an initial public issue of its Equity Shares and has filed the RHP with the Registrar of Companies, Tamil Nadu at Coimbatore on June 12, 2024
and thereafter with SEBI and the Stock Exchanges. The RHP is available on the websites of SEBI at www.sebi.gov.in, website of the Company at www.ennutrica.com, the
website of the BRLM to the Issue at www.beelinemb.com, the website of BSE i.e. www.bseindia.com, respectively. Any potential investors should note that investment in
equity shares involves a high degree of risk and for details relating to the same, please refer to the RHP including the section titled “Risk Factors” beginning on page 28 of
the Red Herring Prospectus.

The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended (the “Securities Act”) or any state securities laws in the

United States, and unless so registered, and may not be issued or sold within the United States, except pursuant to an exemption from, orin a transaction not subject to, the g % or entering into any
registration requirements of the Securities Act and in accordance with any applicable U.S. state securities laws. The Equity Shares are being Offered and sold outside the S W Sw Aie agreements with advertisers

or otherwise acting on an
advertisement in any
manner whatsoever.

United States in 'offshore transactions' in reliance on Regulation S under the Securities Act and the applicable laws of each jurisdiction where such Offers and sales are
made. There will be no public offering in the United States.
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It AT AfeH TR {68 T | Iaa IffT SuRedt IRT BT I IA I A G @ T, I K duplicate share certificate(s) in respect of the said shares.

i SURSGAlT ®f fRIY ® ¥ T4 HEaRIRY 3 WRgRT Gfod b I 2 & smswmen) 9 9% Sa Date :13.06.2024 Name(s) of the shareholder(s)
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garima advt.

NOTICE OF LOSS OF SHARE CERTIFICATE

Motice is hereby given thal the share cerfificates no. 2512, Folio No. 418, Number o
Shares 2524 shares bearing distinclive nofs) 31091-32352, 20428773-20430034,
standing in the nameds) of SAGARMAL GOENKA 5/0 DULI CHAND GOENKA in the
books of m's JBM Auto Limited has'have been lostmisplaced and the advertizer
haveapplied 1o the company for issue of duplicate share certiticata in liew thereal

Any parson(s) who has/have claimis) on the sakd shares shoukd lodge such claim(s)
with the company’s registrars and fransfer agents viz MGS Share Transfer Ageni
Limited F-65 151 Floor Dkhla Industrial Area, Phase - | New Delhi-110020 within
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CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Corporate Office: “ CHOLA CREST ” C 54 & 55, Super B - 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai — 600032
B Branch Office: H1 & H2, 3rd Floor, Padam Plaza, Plot No.5, Sector 16B, Awas Vikas SikandraYojna, Agra, U.P — 282002.

Contact No: Mr. Jogendra Kumar Singh, Mob: 9557624991

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

E-auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
proviso to Rule 9(1) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower / Co-Borrower/ Mortgagor (s) that the below described immovable properties mortgaged to the
Secured Creditor, the Physical possession of which has been taken by the Authorised Officer of Cholamandalam investment and Finance Company Limited the same
shallbe referred herein after as Cholamandalam investment and Finance Company Limited . The Secured Assets will be sold on “As is where is”, “As is what is”,
and “Whatever there is” basis through E-Auction.
It is hereby informed to General public that we are going to conduct public E-Auction through website https://chola-lap.procure247.com/

EXTENSION, AGRA-UP - 282006

No. 10 of Smt. Meena Kumari, South -
House No.8.

Account No. and Name of Date&émoun;tI Descriptions of the property Reserve Price E-Auction Date and Time
borrower/co- borrower, as per Deman ——
N'Gg'C'e‘UTS'13(2) Residential House Nagar Nigam No. Ea’ggsgg:‘t’"ey : =D Submission =
LAN: HEO2AHE00000003691  [— > = —131A/A-18 bearing at Khasra No. 626 g jmarer—— oo Date_Inspection Date
XOHEAHE00003010570 R situated at Jangjeet Nagar Mauza : A‘:Tf;ﬁg‘te“ 29-06-_20_24 at 11:00_am to1:0_0 PM (with
1.ATUL SHARMA. b7 80 ;22 5, | RajpurTajganj ward, Tehsil & Distt. Agra unlimited extension of 3 min each)
2. M/S SHRI BHAGWATI CHAINS Faeof  |(Measuring area 85.28 Sq. Mirs.) which Rs. 20,27,000/-|  28-06-2024 (Up to 5.30 P.M)
3.SHIV RAM. 4.BHAGWATI DEVI | g9.12.2021 |iS bounded by : East- House ofl o565 700/ |17.06.2024 - 18-06-2024 as per appointment
31A/A.18 JANGJIT NAGAR RAJPUR Virendra,West-Other Plot ,North - Type of Possession: Physical
CHUNGI AGRA-UP - 282001 Other Plot ,South- Road 12' wide & Exitf Rs. 25,000/-
LAN: XOHEAHE00001662952 08.06.2021 | Al that piece and parcel of proprety _| 29-06-2024 at 11:00 am to 1:00 PM (with
1. NISHA AGRAWAL bearing House No.9, Khasra No.115/3, | RS- 35,32,005/-| ™ L v o tension of 3 min each)
' Rs. Measuring area-105.90 Sq. mtrs Situated Rs. 3.53.200)-
2. NITIN KUMAR AGARWAL at AmitaVihar Extension, Manoharpur, - 999, 28-06-2024 (Up to 5.30 P.M)
3. KUMAR GAURAVAGARWAL | 55:26,839.50 | Mayja -Ghatvasan Mustkil, Tehsil & Distt.| ~Rs. 50,000/~ |17.06.2024-18-06-2024 as per appointment
4. PARULAGARWAL ason Agra. Boundaries: East - Property of T — -
iva Ji . - ype of Possession: Physical
All above R/o: 9 AMITA VIHAR | 05.06.2021 Mukhiya Ji,West- Rasta,North- House

ENCUMBRANCES/LIABILITIES KNOWN TO CIFCL: NOT KNOWN

Date :14.06.2024, Place: AGRA

Sd/- Authorised Officer, M/s. Cholamandalam Investment and Finance Company Limited

1 All Interested participants / bidders are requested to visit the website https://chola-lap.procure247.com&https://cholamandalam.com/news/auction-notices. For
details, help, procedure and online training on e-auction, prospective bidders may contact — Mr. Mr. Muhammed Rahees - 8124000030 / 6374845616, M/s. Procure247;
Vasu Patel - 9510974587.,.Email id :CholaAuctionLAP@chola.murugappa.com
2.Forfurther details onterms and conditions please visit https://chola-lap.procure247.com&https://cholamandalam.com/news/auction-notices to take partin e-auction.
THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES,2002

SMFG

It Credid

SMFG INDIA CREDIT COMPANY LIMITED
(Formerly Fullerton India Credit Company Limited)

"""""" = Corporale Office: 1000 Floor, Office No. 107,102 & 103, 2 North Averue,
Maker Maxity, Bandra Kurla Comples, Bandea (E], Mumbal - 400051,

ﬂ:-clrﬂl:le_l ] P e ey v b

DEMAND NOTICE
UNDER THE PROVISIONS OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 ("the Act”) AND THE 1
SECURITYINTEREST |ENFORCEMENT) RULES. 2002 [“ihe Rules")
The undessigned being the authonzed officer of SMFG INDU CREDIT COMPANY LIMITED (lormedy 2.
Fuilorton India Gredit Company Limited) (SMPG Incia-Gradil) dnder (Aot and in axercise of powess
confemed wnder Section 13 (12] of the Acl read with the Ruls 3, =zued Damand Molice{s) under Secion
13(2) of the Act. calling wpon the following banmraens) Lo repdy the amount mentianed in the regpacliva
nioticeds) within G0 days from the deta of recel of fhe said notica. Tha undarsigned reazanably balisves
that bormower(s] lslare avoidng the serdce of the demand naticeds), thersfore the service of notice is
belng effectad by affixation and publcation 85 per Rules. The conlents of demand notice(s) ame Bl

FORM A
PUBLIC ANNOUNCEMENT

FOR THE ATTENTION
IWORLD BUSINESS SOLUTIONS PRIVATE LIMITED
RELEVANT PARTICULARS

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

OF THE CREDITORS OF

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

MAHAVIR INDUSTRIES LIMITED (FORMERLY KNOWN AS
CROITRE INDUSTRIES LIMITED) OPERATING IN MANUFACTURING
OF WIRES & WIRES PRODUCTS AT D/d44-253 GROUND FLOOR,

AAMANTRAN CHS, CTS NO-1, SECTOR 2, KANDIVALI WEST, MUMBAI,
KANDIVALI WEST MUMBAI 400067, MAHARASHTRA

iUnder Regulation 364 (1) of the Insclvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016

_ RELEVANT PARTICULARS
1| Name of the Corporate Debtor Miahavir Industries Limited

| along with PANICIN/LLP No.
Address of the registered office

PAN: AA0CSEITAG | CIN: LA1I00MH1 B88PLC 5054 T
| Did4-253 Ground Floar, Aamantran CHS, CTS No-1,
Sactor 2, Kandivali West, Mumbai, Kandivall Wes!
| Muzriai 400087, Maharashira

o8-

Tl |

: LI.H_I__ of websile _ . |NA
4.| Details of place where majority | NA
of fixed assets are ealed

Can be sought by sending an emad to the
Resolution Professional at
ip.mahavirindustries@gmail.com
. | Quantity & vakse of main products’| FY 2022-23: Revenue from operations is MNil,
| senvices sold in last inancial year |
| Number of employees! workmen | Nil
& | Further detais including last available | Can be sought by sending an email to
financial staterants (with schedules) | the Resolution Professional at
of two years. lisls of creditors, relevant| ip.mahavirindustriesi@gmall.com
dates for subsequant avants of fhe
| process are avatatee ab _ _ _
Eligibility for resolution applicants | Can be scught by sending an email fo
under section 25(2)(h) of the the Resolution Professional at
| Code is avaiable at ip.mahavirindustries@gmail.com
10, Last date for receipl of expressson | 29.06.2024
of Interest
11| Date of issue of provisional list of
prospective resoiutian applicants |

5 | Installed capacity of main
products’ sarvices

o]

09.07.2024

12, Last date for submission of 14.07.2024
| objections to provisional st |

13, Date of issue of final list of 24.07.2024
| prospective resolution applicants |

18] Date of issue of information 29.07.2024

memaorandum, evaluation matr
and request for resolution plan to
prospective ressiution applicants
15,| Last date for submission of
resodubon plans
1| Process email Id to submit EOl | ip.mahavirindustries@gmail.com

Devendra Umrao

Resolution Professional, In the matter of Mahavir Industries Limited

Date * 1406 9004 IBBI Regn. No.: IBBINPA-D03/P-NOD223/2019-201 2640
Place: Niw Dalls AFA valid upto: 07 11 EDE-#J

28.08.2024

incorporated / registered

. | Name of corporate debtor [WORLD BUSINESS SOLUTIONS PRIVATE LIMITED
Date of incorporation of corporate debtor |02/11/2005
3. | Authority under which corporate debtor is| ROC-Delhi

4. |Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U72900DL2005PTC142257

Name of the Borrower(s) |

Diemand Notice Date and Amoent 6

Address of the registered office and
principal office (if any) of corporate debtor

30/1 East Patel Nagar, New Delhi, Delhi, India,
110008

1. MR INDUSTRIES.

2. BAMJEEY SHARMA,

3. SUMAN SHARMA,
d. MOHIT SHARMA.

Gfith Juns, 2024

Rs. 83,7497} [Rupses Eighty Three Lakhs Sewvanty
Four Thowsand Mine Hundred and Sevenfy Threa Only]
A5 on 05th Juna, 2024

Description of Immavabde Property Morlgaged

.|Insolvency commencement date in
respect of corporate debtor

CIRP order pronounced on 04.06.2024
Order received/communicated on 12.06.2024

7. |Estimated date of closure of insolvency
resolution process

09.12.2024 (180 days from the date of
pronouncementof order)

DISTRICT FARIDABAD,

OWNER OF THE PROPERTY - ML SUMAMN SHARSIA,
ALL THAT PROPERTY PIECE AND PARCEL OF PLOT OF TUKDA NO. 125 AREA MEASURING
J00 S YOS, OUT OF M. NO. 115 KILLA NOL 2102 (1-11) 225 {2-90) MUNC. 130 BILLANO.2 (8-0) S{8-
0} KHEWAT KHATA NO. 1277212 SITUATED BN VAKA MOJA BADKHAL BFM RAGAR TEHSIL & 9

8.|Name and registration number of the
insolvency professional acting as interim
resolution professional

Name -IP. Megha Agrawal

(Partnerin Synergy Insolvency Professionals LLP)
Registration Number -
IBBI/IPA-001/IP-P01456/2018-19/12272

Address

and e-mail of the interim

resolution professional, as registered with

Address- 001, Shivranjini Apartments in Circle of
Congress Nagar Garden, Congress Nagar,

S0UTH-ROAD15FT,

RAM MAGAR ILLAQA SHAHDARA DELHI 110032, BOUNDED BY BOUNDARIES AS UMDER:
EAST - ROAD 20 FT., WEST - PROPERTY OF OTHERS, NORTH - PROPERTY OF OTHERS,

act as Authorised Representative of creditors in
aclass (Three names for each class)

- the Board Nagpur-440012 (M.S.)

Name of the Borrower(s) Demand Notice Date and Amount Email: ip.meghaagrawal@gmail.com

;' ::ELE:S:T; R 38 83 E25/- [H‘:JE;EEJ:?:[%? i:digm Lakhs Eighty 10 |Address and e-mail to be used for Ground Floor, 175, Vaishali Sector -6, Ghaziabad

3. ROHIT KUMAR Three Thousand Six Hundred and Twenty Fiva Only] C°"‘Tsf.’°”de”fe with tlhe interim (U.R)-201012. .

As on 05th June, 2024 resolution proiessiona E-Mail: cirp.iworld@gmail.com
Ee-s:ripiﬁﬁﬁmmm:a_hla Fmper_tj-_lIE Agaged 11| Last date for submission of claims 26/06/2024

OWNER OF THE PROPERTY - MR NAVEEN KUMAR. 12|Classes of creditors, if any, under clause(b)| NA
ALL THAT PROPERTY PIECE AND PARGEL OF LAND MEASURING 46 50, YDS. LE, 38.46 50 of sub-section (6A) of section 21, ascertained
MTRS BEARING PROPERTY NO, 1/2452-A PLOT NO. 28 OUT OF KHASRA NG. 113 SITUATED IN by the Interim Resolution Professional
THE AREA OF VILLAGE CHANDRAWAL! SHAHDARA IN THE ABAD! OF MODERN SHAHDARA 13 {Names of Insolvency Professionals identified tof NA

Ay warking cay dring narmal allice hours
Place: Dethi
Ceate: 14.06,2024

The borroréens) are Feraby advised (2 comply with Bhe demand notikcalsl aad o pay (ke demand
amaun| menlianed hersn and hereinabong within G0 dEs ram e dale of 1S publicaion gelher
with applicable inferest, addtional interas|, bounce charges, cost and experses fil e date of
realzation of paymenl. The borowen's) may node that SMFG ndia Credit [ 3 sacured credior and the
baan facdity availed by the Bemawar(s) (8 a sacured dabt sqeinst the immavable propertyprogerties
beirg the sactred assei{s) marigaged by the bomower(s}
I thie goenl barmaen sp ang falied to dschange ther labilias in Sl within the sbpalabed Bma, SMEG
It Grdil shad| B ntithod booexencise all e pighds under Seclion 13H2) of e Act 1o fake possessan of
Ihe seciLingd assall sf nekiding Bl rol Arses i transfer the same by ey altaaia of by Inveiine any alher
remnedy svaliahle under the Act and the Rules thereunder and reaize paymend, SMFG India Credit i
also empowenad o ATTACH ANDYOR SEAL the sacured asseba) hefore enforcing the right o sale of
fransfar, Subsequent to the Sale of the sacured assebs), SMFG kdia Credit also has a right o infals
saparate legal proceedings to recowar the balance dues, in casa the value of the mongeged properties.
iz iresafficiant to cowar fhe dues payable to the SMEG India Gredit. This remedy is in addiSon end
nitependeniol &l e olbar ramadies availabie lo SMFG India Craditundar any ciner law

The attantion of e bomewers] = nvited 1o Seclion 138 of the Acl, i respact of time avadable, o
redeam the secured asaets dnd further i Sechien 13130 of the Act whareby the bormawen|s) ame
restrained’prehibiied from disposing of ar dealing with the secared assefs) or trangfeering by way of
sale, kese of otherwise {athar than in the ordinary course af businass) sry of the secured assel(z),
withaut prior wnttan consent of SMEG Inda Cradit and non-comalance wih the abowva is an affence
punishabde urder Sechian 28 of tha said Act. The copy of The demand nalice is evatable with the
undersigined and tha bomower(s) may. if ey so dasina, can cabast the =ama fram e undarsignad an

Sdi- Authorised Officer, SMFG INDIA CREDIT COMPANY LIMITED
iformerly Fullerion india Credit Company Limitad)

1

S

(a) Relevant Forms and (b)Details of
authorized representatives are available:

Weblink: https://ibbi.gov.in/en/home/downloads
Physical Address: NA

12.06.2024)

Place: Delhi

Date: 14.06.2024

Notice is hereby given that the National Company Law Tribunal New Delhi bench has ordered the
commencement of a corporate insolvency resolution process of the IWORLD BUSINESS
SOLUTIONS PRIVATE LIMITED (order dated 04.06.2024, order received/communicated on

The creditors of IWORLD BUSINESS SOLUTIONS PRIVATE LIMITED, are hereby called upon
to submit their claims with proof on or before to the interim resolution professional at the address
mentioned against entry no.10
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

SD/-

IP Megha Agrawal
Interim Resolution Professional

For IWorld Business Solutions Private Limited
IBBI/IPA-001/IP-P01456/2018-19/12272

AFA valid up to — 02.10.2024

Email: cirp.iworld@gmail.com

Address registered with IBBI: - 001, Shivranjini Apartments in Circle of

Congress Nagar Garden, Congress Nagar, Nagpur 440012.

Email: ip.meghaagrawal@gmail.com

MFORM NO. INLC-Z26° FEFORNM NId INC-26"
[Fursuant te rule 30 of the Companles [Pursuant 1o rule 30 of the Companies
iincarporation) Rules, 2014] aln:«:tpnratlnn] Rules, 2014]

Sefore the Cenlral Govesnmseni afarg tha Candral Gowarnment

|FOSTER ENGINEERING IMDUSTRIES LIMITED
{having il's Registerad Ofce al Flaf Mo 702, ™
| Fioor, Kanchanjunos Budding, 18 Barakhambs

I RaLernk

apno ka bank

E-AUCT

irvting bids as per below e-awclion schedule;

RBL BANK LIMITED

Registered Office: 15t Lane, Shahupur, Kolhapur-416001,

Regional Office: 151 fioor, Building no.1, Okhia Industrial Estate, Phase-3, New Delhi-110020.

DER SARFAESI ACT, 2002

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSET CHARGED TO THE BANK UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS
AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 ("SARFAES! ACT) READ WITH RULE 8(5) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 ("RULES")
Wodice is hereby piven to theé public in general and in particuiar to the Borrower'Co-Bomower's/Guaransor's {inciuding the Legal Heirs, in case of death of any of the Bomrower/'Co-
borrower/Guarantor ()] that the below described immovable properiies morgaged/charged [collectively refemed as "Properly”| o RBL Bank Ltd. (“Secured Credilor/Bank"), the
possession of which has been taken by the Aythorsed Officer of the Bank under seclion 14 of the SARFAES! Act read with the Rues, as defailed heraunder, wil ba sold on “Asis whereis”,
“Asiswhal is”, "Whatever thera is™ and “Withoul Recourse Basis™, for recovery of the Bank's outstanding dues plus interas! as detailed hereunder under Aules B and 9 of the Rules by

Brief Description of Parties, Outstanding dues and Property

ON SALE NOTICE (UN

Amount as per Reserve Price Last Date for "m_“
8 Hame of the Borrower Details of Demand Notice EMOD Uats/ Time Recelpt of Authorised
[e & Guarantor (s) perty & Possession Notice Bid Increase E-Auction |B10S 31089 WIth) pone Mg,/

under SARFAES! Act Amount documents | Email Id

1|Mis Site Analyseurs (through I's Partners! | “Commercial Shop No. 23, 96,95,607.89- Resarve Price:

Authorised Signatories) (Ground Floor) Block-, " :EE.'E Nln-el'y Six Rs. 77,588,750 (As. m =

A. Deepak Kumar B, Priyanka Kumaar Ganga Snopping Complex, e Minaty Eve E'EEEFI'_:E Tslf; = :":?EE"??'W E Fe
Shop No. 23, Block 1st, Ganga Shopping Compley, | S@ctor29, Noida, Dist Thousand Six ﬁundmﬂu 21.? Dm:.?f el %
Secior-29. Noida. Uttar Pradash - 20130 Gautam Bodh Nagar, | o dred Seven and s e A ol Onor | & Eg E‘-}
Priyanka Kumaar (partnar- Mis Site Anatyseurs) | (VP Heving s Suwer | poje Fighty tine EMD Amount: 02.07.2024 | Belore | = 58
H-21, 3 Floor, Greater Kailash-3, Dl il’fa f'”quﬁhn'f Onlyjason | Rs. 778,875 (Fs. Seven | At | 0107.2024 [ 20

W = Au p E £ iy Ef 3 b A e

Also At: Shop No. 23, Bock 151, Ganga SNOpEing | nry Wit oo ae | 2012022 | lacs Seventy Bight | 11.00 AM. | upto05:00 | 8 58 &
Complax, Secior-23, Noida, Uttar Pradesh i . against Demand POLESON SIOM SHINGD PM. E @ B &
204901 Under : - On The Morih notice dated sevanty Fiva Only) = & o
By: As Per Site On The 29.11.2022 - 2 E g S

Deepak Kumar (partner- M's Site Analyseurs) H-| goum By: As Per Site On Bid Increase Aqmurtt: FE3 iﬂ".
21, 3rd Floce, Greater Kailash-3, Delhi The East By: A= Par Site | Date of Possession Rs. 30,000/- SNER
Also At: Shop No. 23, Block 1st. Ganga Shopping | On The West By: As Per {Physical) Notice - | (Rupaes g::; ;I'huus.snl:l =

Cormplex, Sector-29, Noida, Utlar Pradesh-201301 Site 070524 "

Terms and Conditions:

(1)

(2}
i3

assigning any reason thereof

The E-Auction Salg will be orfine throwgh e-auction porfal, The interested bidders are advisad b go firough e detailed ferms and conditions of auction avaiable on the website of
hitps:/www.bankeauctions.com & https: www.rblbank.comipdf-pagesinews hafore submitling tair bids and taking part in a-auction.
it=hall be the responsiility of the bidders boinspect and safisfy themsalves about the Property and specification betore submitting the bid,
The interested bidders shall submit their delads and documents through Web Portal: htipsywew.bankeauctions.com {the uzer D & Paszword can be obtained free of cogt by regisienng
name wiih hitps:iwww.bankeauctions.com) through Login ID & Password, The amount shall be payable through NEFT! ATGS inthe following Account of REL BANK Lid - Auction Proceeds
Coltacson GL, Acoounl No 2539001 000135398 (IFSC Code RATHNODI0 031 OF thre Damand Draft balore D5:00 Py onor bebora 01,07, 2024,
| Interested bidders may avail support! oaling fraiming on E-Auchon from M's. C1 India Pyt Lid Conlact No: 7291881124/2526. Condact Person Mr, Vinod Chauhan Mob No; 9873387531, e-
mall-id: delbe@clindacom and for any query B relason b Propery, they may cortact Mrs. Mondica Gupla, Authorised OHicer (Mob. No. 5810570226, email:
manica. Gupta@roibank.com)and Manik Kapoor Contact: S998669121 email; manik.kapoon@rbibank.com)
} The Authorisad Officer of the Bank resenses the right to accept or regect any or all bids, & 7 or to postpona'cancal the auction at any time without assigning any reason whatsoewar and his
gecisionin fis regard shak be fingl and binding
The successful biddar should bear the chargesfes payable for conveyance Wz, stamg duty, registration changes efc., a5 per appbcable law and shall also pay other known'mknown
statutoryigod. fabour auesiaxes dues elc. over and above tha purchase consideration,
| The successiuf bidoer shal deposii 25% of the bid amount afier adjusting fve EMD aseady deposited within next day of accaptance of fha bid price by the Authorsed Officer and the balance
2% ofthe bid price on or before 155h day of the sale ar within such extended peniod s agresd upon inwriting by and sofely a1 the discrefion of the Authorizes Cilicar. In case offailure lodeposd
25% of the bid amount © 75% balance amount wilkin the prescried period mantioned abowe, the antire amount deposited (inciuding EMD) shall ba forlaited by the Aulhenzed Officar withow
any nosce and the progerty shal fortrwith besokd again, The Authorised Officer reserves the ight toaccept or reject any'or a the bids o oadicurn, poshponeof cancel the auchion sake withoul

STATUTORY 15 DAYS SALE NOTICE UNDER THE SARFAESI ACT

The Bomowern Co-Borrowar s/Guarantor's (inciuding the Lagal Heirs, in case of death of any of the Bormower Co-Dorrowen Guarantor (5) jare haraby nofified to pay the aforamantionad
sum akang with further Inferest therson plus panal and other interas! and amounts as per the Transaction Documents before the date of E-Auction falling which, the Property will be
auctioned’ sold to recover the outstanding dues.

Date: 13.06.2024, Place: Uttar Pradesh

3d/- Authorised Officer
RBL Bank Ltd.

=
.-":u-
=

Call

financialexp.epaprin

| Motice is hereby given to tha Ganaral Public thet
flhe com
ithe Cenlral Govemmand urder Saction 13 of the
[Companies Act 2013 seeking approval for
falteration of the Memaranduim ¢
Hive l:n"upﬁr'll,' i berms al fe Special Resolulion
fpassed altha Extra ardinary gleneral maeding heid
fon 28" Agril 2024 Lo enabla the )
i-n:cl'ar.- e itz Registerad offica from “Tha Natianal
iCa
EElusrll-gal'.

Any person whise inferest iz Skely o b aflecied
ib}' tha propased changa of the registered offica DF
jod

{11 portal [www.mcagov.in) by fling investor
Icompdaint form or causs ta ba delivarad or sand
gy refpaterid past ol Fsher dbjech s Supporied
it an affidayit stating the nature of hlsher inkarest
fand
EQirector ab the ad
iMorthem HEilm. B-2 Wing. ¢
{Bhawan, C

{within 14 [Fourtaen) days of the daba of pubdcation
fod this. rabce with 8 copy o the applicant company
fad Il Rogestered Office a1 the address montioned
fabove

Sd- S

tAsvind Singh) (Meararn Ll Bimiwalg)

FPiace - Mew Dalhi Dirgctar | [Piace : Haw Dalk Direcior
{Dale. : 13.06.2024 DIN : 05254251 [Data | 12.08.2024 DIN - O0B42570

Clix Capital Services Pvt. Ltd. (Clix)
Registered Office: Aggarwal Corporate Tower, Plot No. 23, 5th Floor, Govind Lal

Sikka Marg, Rajendra Place, New Delhi-110008

POSSESSION NOTICE (Appendix IV) Rule 8(3)

Whereas the Authorized officer of Clix Capital Services Pvt. Ltd. (Clix), a Non- Banking Financial Company
duly incorporated and registered under the Companies Act, 1956, Registered office: Aggarwal Corporate
Tower, Plot No. 23, 5th Floor, Govind Lal Sikka Marg, Rajendra Place, New Delhi 110008, under the
provisions of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (54 OF 2002) (hereinafter referred to as "Act") and in exercise of the powers conferred under
Section 13(2) of the Act read with Rule 3 of the Security Interest (Enforcement) Rule, 2002 issued a
Demand Notice dated 13-Apr-2023 calling upon.

1. IDEAL PUBLIC SHIKSHAN SANTHAN GRAM PANCHAYAT-VPO JHANJHA, TESHIL BUHANA, DISTRICT-
JHUNJHUNUN, RAJSTHAN-333502, 2. ANUPAMA YADAV W/0 MANOJ KUMAR YADAV, 3. MANOJ
KUMAR YADAV S/0 BRIJ LAL, Both residing at - PLOT NO. 21, NEAR MAYA MANDIR CINEPLEX. HARSH
VIHAR COLONY, JAIPUR ROAD, AJMER, RAJASTHAN-305001, 4. VED PRAKASH YADAV S/0 MATADEEN, 5.
RAMESH KUMAR S/0 INDER SINGH, Both residing at - VPO JHANJHA, THE BUHANA, JHUNJHUNUN,
RAJASTHAN-333502

to repay the amount mentioned in the notice i.e. Rs. 2,32,14,521.80/- (Rupees Two Crore Thirty Two
Lakh Fourteen Thousand Five Hundred Twenty One and Paise Eighty Only) as on 12-Apr-2023
along with the applicable interest and other charges within Sixty (60) days from the date of receipt of the
said notice.

The Borrower had failed to repay the amount, Notice is hereby given to the Borrower and the public in
general that the undersigned has taken possession of the property described herein below in exercise of
powers conferred on him under sub-section (4) of section 13 of Act read with Rule 8 of the Security Interest
(Enforcement) Rules, 2002 on 07th day of 06 2024

The Borrower in particular and the public in general is hereby cautioned not to deal with the property and
any dealings with the property will be subject to the charge of CLIX for an amount of Rs. 2,32,14,521.80/-
(Rupees Two Crore Thirty Two Lakh Fourteen Thousand Five Hundred Twenty One and Paise
Eighty Only) as on 12- Apr-2023 along with the applicable interest and other charges.

The attention of the Borrower is invited to provisions of sub-section (8) of section 13 of the Act, in respect
of time available, to redeem the secured asset.

~ DESCRIPTION OF IMMOVABLE PROPERTY/SECURED ASSET IS AS UNDER:

ALL THAT PIECE AND PARCEL OF PROPERTY BEARING KHASRA NO. 803/2 RAKBA- 0.19 HQ., KHASRA
NO. 2518/937 RAKBA-0.12 HQ., KHASRA NO. 937/3, RAKBA-0.24 HQ., KHARSA NO. 938/1 RAKBA
-0.42 HQ. TOTAL 0.97 HQ. (9700 SQ MTRS.) GRAM - BUHANA, GRAM PANCHAYAT-BUHANA TEHSIL
BUHANA, DISTRCIT-JHUNJHUNU, RAJASTHAN.

Place: Buhana, Date: 07.06.2024

Authorised Officer, Clix Capital Services Pvt. Ltd.

THE REGIONAL DIRECTOR.
NORTHERM REGION, MEW DELHI
In the Matier of sub-seclion (4) of Section 13
of Comparsas Act, 20%3 end clause (a) of
sigh=rdle (51 of ruds 30 af the |::I,".‘f'l'lp.'ll'n$$
[Iecorporation] Rules, 2074
AMD

THE REGHOMAL DIRECTUR,
KORTHERK REGIOM, NEY DELHI
In dha Matler of sub-seclion (4] of Sactan 13
of Companies Act. 30713 and clause (g) of
sub-rute (5] of rule 30 of the Comoanies
-f-:lmrurjraiiir:éluﬂulﬂﬁ. 2014

fn tha mattar of
SHIVAM DEALMARE PRIVATE LIMITED
having it's Registered Office a1 Tih Flaor,
Kanchenjurga Building. 18 Barakhamba Road,
Connaughl Place, Mew Defnl- 11000

Ir Ehie mEther o

Road, Mew Delhi-$f000
NOTICE :

Palitinnies o Pelitianer

KOTICE
Moties b5 heraby given o the Generst Public thal
the company proposes 1o make an applicaticon &
thie Cenbral %:'.-er'lmurll uridar Sinclion 13 of lha
Companies Al 2013 sesking approvat for
aiteralion of the Mamorandum of Association of
the Company in tarms of the Spacial Rasoiulion
passed &l thé Extra ordinary penaral meeting held
on 26" April 2024 to enable the: company Lo
:han?e its Registered affice from “The National
Capital Territary of Defhl” to “State of West
Bengal”,
Any persan whosa intenast i likaly {0 be affected
the prepesed chanoe ol the registesed affice
he: campany may delar aither on the MCA:| |of 1ha cam Ay may galiver aither on the MCA-
21 partal fwwn'.ml;i.ga'-'.in] by filbng investor
complaint form or cause io De delvered of send
by rapisiered post af histher phjeclions supparled
by an alfidasit slafing the natir of kisther inlenas]
and grounds of opposition to. the Regional
Directar at the address the Regéiang! Direclar,
Merthermn Reglon, B-2 Wing, 2 Floor, Anfyodava
Bhawan, CLO Comples, Mew Dabhi-T 100K
wilhin 14 (Fouriaen ) days ol tha date of publication
o 1hes nobice with & copy o the applicant comgan
ELilﬁ Ragistered Offica al the adoress mEnIinne;
abova

ry prapases ta make an application to
Azzacialion o

{he company la

I Territory of Delhi” to “State of West

?TDL-F-I.'.E of I:-J|:-|:-l:.~s-lil:~n lo {ha Ragioral
Wress he Regonal Direciorn
par, &ntvadaya

G50 Complex, Mew Delhi-110003

For and oa behall al
Enjvam Dealmark Presate Limied

For and an behalf of
Frster Engmearing Irdusiries Limied

Notice To Borrower

Borrower/s: Mr. Pareshwer Prasad Maiduli, Mrs.Sangeeta Devi (Prospect No. 1L10021235)
Pursuant to taking possession of the secured asset "Built Up Property on 2Nd Floor, Back Side
(LHS), Carpet Area Ad Measuring 405 Sq.ft., and Super Built Up Area Ad Measuring 450 Sq.ft.,on
Plot No.17, T-Extn (Jain Colony) Part-1, Uttam Nagar, West Delhi, New Delhi, India, 110059."

2)|Borrower/s: Mr. Raunak Chhabra, Mrs. Simran Sabharwal, Chhabra and Sons (Prospect No.
IL10133441)

Pursuant to taking possession of the secured asset "Built Up Second Floor (Front Side), Private
Unit No.109, Land Area Admeasuring 810 Sq.ft. and Carpet Area Admeasuring 750 Sq.ft., Saleable
Area Admeasuring 819 Sq.ft., without Roof/Terrace Rights ,Built on Property Bearing No.103 & 104,
Out of Khasra No.453, Situated in the Area of Village Nawada Marja Hastsal, Colony known as

Mohan Garden Extn, Wea-Block, Uttam Nagar, New Delhi.".

By the Authorised Officer of IIFL Home Finance Limited (IIFL-HFL) under the SARFAESI Act. for the
recovery of amount due from borrower/s, authorized officer.
Notice is hereby given to above said borrowers to collect the household articles, which were lying in
the secured asset at the time of taking physical possession within 7 days, otherwise IIFL-HFL shall
not be responsible for any loss of property under the circumstances.
Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said
articles same shall be sold in accordance with Law.
For further details, Contact IIFL HFL Toll Free No.18002672499 From 09:30 hrs to 18:00 hrs
between Monday to Friday or write to email:- auction.hi@iifl.com.
Corporate Office: Plot No. 98, Phase-IV, Udyog Vihar, Gurgaon, Haryana-122015.
Sd/- Authorised Officer

IIFL Home Finance Limited (lIFL-HFL)

(Formerly known as India Infoline Housing Finance Ltd.)

Place: Delhi
Date: 14-Jun-2024

U GRO CAPITAL LIMITED

dth Floor, Tower 3, Eguinox Business Park, LBS Road, Kurla, Mumbai 400070

0o .. e

Under The Provisions of The Securiiization and Reconstruction of Financial Assets and Enforcement of
SecurityinterestAct 2002( TheAct”") and The Security interest {Enforcement) Rules, 2002 [ The Rules™)
The undersigned being the authorised officer of UGRO Capital Limited underthe Act and
in exercise of the powears conferred under Section 13(2) of tha Act, read with the Rule 3,
issued Demand Motice(s) under section 13(2) of the Act, calling upon the folloving
borrower(s) to repay the amount mentioned in the respective nofice(s) within 60 days
from the date of receipt of the said notice. The undersigned reasonably beliaves that the
borrowar(s) ara avoiding the service of the demand notice(s). therefora the service of the
demand notica 15 being effected by affixalion and publication as per the Rules. The
contents of the demand noticeds) are extracted herein below:

Kame of the Borrower(s) & LAN Demaad Notice Date and Amomi

1, Batyam Indusiries 2. Manoj Kumar Jain 3. Rajesh | MNotice Date: 22-05-2024
Eumar 4. Sifa Ram 5. Vishal Gupta 6. Vikash Gupta | Amount: Rs. 2,22,20.242/-
LAN: 110001SECD010911, 170001SECOD23785 as on 08-05-2023

Description of Secured Assel(s)
"All that part and parcel of the immovable property being Entire First Floor {Without
Rool Rights), Built on The Properly Bearing No. 118, In Block-Cp, Pitampura
Residential Scheme, Plampura, Deti - 110034. Area Measuring 126 Sq. Mirs.”

The borrower{s) ara hereby advisad to comply with the demand nobiceis} and pay the demand
armnount mentonad therain and haremabiove within 60 days from the date of this puliication
iogether with applicable interest, late payment penaly, bounce charges, costand expenses eic.
fill the date of realizabion of the payment. The borrowes(s) may nole that IGRO Capital Limitad &
a Sacurad Craditor and the loan facility avased by the borrower{s) 15 a sacired debt agamst the
immovable proparty(ies) being the secured assatis) morigsoed by the bormower(s) with LGRD
Capita Limied. In the event, the barrower (5)-are failed 1o dischanga their liabilibes in full within
the stipukated tirme, LIGRO Capial Linsted shall b enfitad to axercise all therights under Saction
13(2) of the Actto take possession of the Secured Asset(s) inciuding bt not limited to transfer
the same by way of sale or by invoking any other remedy available under the Act and the Rules
thereundar i arder to realize the dues in the loan account of the barrower(s). UGRO Capital
Limited is also empowered to ATTACH AND/OR SEAL the Secured Asset{s) befors enforcing the
right o sale or transfer. Subsequent to the sale of the Secured Asset(s), GRO Capital Limitad
also has a right to initiate separate legal procesdings o recover the bafance dues, in cass the
value of ihe Bacured Assalis) is insufficiant to cover the dues payable by the borrower(s) 10
UGRO Capdaal Liméted. This remeady i in addition and intependent of all other rernedies available
io UGRD Capital Lirvdted wnder any other [2w, The attention of the bormowes(s) is invited 1o
Sechion 13{8) ofthe Aclin respect of time available, to redaem the Secured Assetis) and further
to Section 1301.3) of the Act, wheraby the bormowaris) are rasirained/prohibitad from disposing
o dealing withthe Secured Asset(s) or fransferring the same by way of sale, lease or otherwisa
other than in ordinary course of business) any of the Secured Assel{s) without poior written
oonsant from UGRD Capdal Limited and non-compliance of the above is an offence punishable
under Section 29 of the Act. The copy of the demand nafice(s) is available with the undersigned
and the borrower(5) may, f they 5o desire, collect the same from the undersigned,

Place: Delhi aly-, Soham Bhatizcharya (Athorsed Oflicer)

Date - 14.06.2024. For L GRO Capital Limited (authorisad officer@egrocapital. com|

WYy T WE, HEeT- 19, TET T SR A, WA (F) 492002

// it @) Yo //

SR e, gutee o7 g wearg aiveds Sy, o Re ) aﬂirq:r-n
feretien 14.09. 2006 (e et & e o gattt & gt e s
Expansion of Steal Plant-DRI Kilns (Sponge Iron from 60,000 TPA to
2,440,000 TPA), WHRB Based Power Plant from 4 MW to 16 MW, AFBC
Based Power Plant from 8 MW to 14 MW, SEAF - 1x4 MVA (Cast lron-
15,000 TRPA) SEAFs-2x3 MVA (Fe5i-14,000 TPA/FeMn- 50,400 TPA /
SiMn-28,800 TPA/FeCr- 30,000 TPA), Establishment of New Induction
Fumaces along with CCM & LREF (Hot Billets/Billets/ingois-1.80,000
TPA, Rolling Mill {TMT Bars [ Wire Rods [ Structural Steel) (B5% Hot
Charging with Hot Billets and remaining 15% through R )} - 90.000 TPA,
Producer Gas (for Rolling Mill) - 810 Nm3/hr, Briquatiing Unit-200 Kafhr,
Fly Ash Brick Making-40,000 Bricks/Day by M/s Sun Steal and Power
Private Limited at Village-Bade Gumda, Tehsil- Gharghoda, District-
Ralgarh Chhattisgarh d% T o for et wdtefy & o grmmd
AT B, G e Haw ¥ andee e mn & 1 O are feen
gf¥gtasm & & «f_-j_|r|~:||$ fErqTes 27.03.2024 3657 Fro &7 7 off i afery
e U FoToil SUSTRRT, Rl - TravTe o O SF9i 321 1/ | fae/
. @, | 2024, 5 18.03.2024 % Ao ¥ arferd RO 8 QT
ST T 11 e T ol TaTs ol SR fEhaT T &1 | WIRe S,
THTERm, 9 U9 werdrg GiEdT gy 5 oot & At fome
08.05.2022 & TRUET 73+ ST HEam TRaTs & Sy F gy gae/
e ¢ dier-femault, 5% qEen & IR B & oA 9 15 foaw & e et
safermnt. SiaTg TN FNHU S8, YIE & S W 5ies dqeEr
Tetfary 0 2 T iy ey & TR ol ST el 8 | 5 TR 36 e e

AT feeias 04/07/2024, [39- AR 61 HIRT: 11:00 & & 2 - i 2w
o ey et ST, et e, are-aETE, et aear, e - TR (2. 4
Foreres i o B 1 e TR, g, o o ooy uRees senera, 7 e
& U ST F. Na. |A--11011/154/2021-1A.11 {1, faE 17/05/2021 A
IR TR {8 FaTerd &3S B a0/00/2020 H B my faam- Fret aen
ST ST 3 TR 0T 5 T TS ot AT e T e |

S 31T, arftreer feeTien 14 R 2006 (e st & arpaw, wafi
& j B SI9E 5981, O st w05 s
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Afewrr, WmE, AR (2van), Jedte - avare, fAe - T, B
e, g o ey aieds Harer, g ouleor e, @ o, 5
e, vt St erfory, oufaem &9 o Somny afteds Sy vy
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to Frude 846} OF Securly Interest iEniorcement) Bses, 2002

as perdetails mentioned hersunder;

INDIAN OVERSEAS BANK

Daryaganj Branch
5, Netaji Subhash Marg, Daryaganj, New Delhi-110002

E-fuiction Sale Mofice for Saleof immovable Assets under the Securitisation and Reconstrrction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso

Motice is hereby given Io the publbic in general and in particufar io the Borrawer(s) and Guaranion(s) that the below described immovable properties maortgaged! charged 1o Indsan
Overseas Bank, the possassion of which has been taken by the Authorised Officer of Indian Cverseas Bank, willbe sold on“As iz where 5", &5 s what iz” and "Whatever there is™ basis

Phone: 011-23278280, Email: iob0017@iob.in
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES [Under Proviso to Rule B(6) of Security Interest (Enforcement) Rules]

= DATE OF
oy i T | DESCRIPTION OF THE IMMOVABLE PROPERTY w B RESERVE PRICE | apicTion
sL INDIAN | EARNEST MONEY | LAST DATE ':”*h','f;i: Faam
NAMES OF OVERSEAS | ywnowN ENCUMBRANCES IF ANY: Not Known E @| DEPOSIT '
. i SUBMISSION
BORROWERS BANK £ | BIDINCREMENT |~ OF EMD
MiS Sethi Card Producis Rs.53.51,224/- :'Shup al Ground Floor Beanmng Mo 37736 of property | Rs.65,00,000/-
{Proprietorshep of **With further | Bearing Municipal No 3768 to 3779 situated al Bazar E (™inclusive of 1% | 05.07.2024
Mr. Gauray Sethi) interestal | Chaskhe Walan Chawr Bazar Delhi-110006 standingin| © | TDS Wis 19414 of
4 |* Mrs. Pushp Lata Sethi contraciual rates  |ihe name of Smi Pushp Lata Sethi WO Shi K K Sethi & IT Act) Ms. Rashms Agarwal
(Mortgagor & Guarantor) | 3nd 18515, DBSIRE | maagring 134 10 Saft wilh Boundaries as Foowing | = : 1 Ph ; 431 8148684901
» Mr Dhearaj Sethi d;}:';fmfgpzlﬁrgﬂ %Euum: Other's Shop = R 50,000/ RANENE
- ! 1 4 C: e e i i .
(Guaranior) i hul | East .Stalra..-,,- Shop Mo, 3_??‘5-? : for each lots
| West: Cther's Shop (M/S Times Card)

holding of -auction on the above menfioned date
« Submission of EMD starts from 15.06.2024
v Date of Inspection-03.07 2024 (10.00 Am o1 Pm)

Date: 131.06.2024
Place: Mew Delhi

v Wherever applicable, the Resenve Price soncusive of 1% Tax under Sec. 194(1A] of IT Acl
«  For delalied terms and conditions of the sale, please refer to the Bnk https:/fibapi.in
*  This may also be treated as & Notice under rule-8(8) | Rule 9{1) of Secunty Interest |Enforcement) Rules 2002 to the borrowen’s and guearantor’s of the sasd loan aboud

Authorised Officer

Foxr All Adverrtisemennt Boolklkinngcy
O1LZ2Z20-66S5 1L 2214

,., Chandigarh




